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The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. Pmdent (The Homumbh Eu' .Abdm’ ‘Rakim): in- the Ghair.

B

QUESTIONS AND AN SWERS.

PEBSONNEL AND o'mnn Ih'rms or 'mn Dm.mru'non Comnnsxou. .

228. *Mx. 8. Satyamnm : Wﬁl Government be- ptcased to state ;

(a) whether any correspondenoe was going on betweon the Socre-
tary of State and the Government of India regarding ths
person.nel and other details of the Delimitation Commigsion ;

(a) when that Commission will be sent out to India, and what the
scope of its work will be ; and

(¢) whether this House will be eonsulted in this matter at any stage
and if not, why not ¢

The Honourable Sir Nripendra Sircar : (a) and (). I invite the
‘Honourable Member’s attention to the communiqué of the 31sf July
announcing the personnel, terms of reference, ete., of the Indian Deh-
mitation Committee. The Committee is expeeted to -begin ita work
at the end of September.

(¢) The Government of India propose to give the Indian Legis-
lature, in due course, an opportunity of commenting on Federal matters
covercd by the report of the Delimitation Committee hafore framing their
recomunendations to His Majesty’s Government.

Mr. 8. Satyamurti : In view of the fact that the Federal Legisla-
ture, t.¢., the lower House will be composed of representatives indircetly
elected by the Provincial Legislatures, will Government give this Iouse
an opportunity, at a suitable date, of . pronouncing upon the provincial
franchise as well 1

The Hcnourable 8ir Nripendra Sircar : At the present moment, I
ocannot give an assurance, but I can undertake to convey this requeut
to Government,

Mr. 8 Batyamurti May I know if Government’s atteution has been
drawn to a proposal, specially in Madras, for the single transferable
vote iu joint electorates which return harsjen candidatos, and do' they
not consider .that that goes agmnst the spirit, if not the lotter, of the
Poouna Pact, to which His Majesty’s Government is a party ?

@87 )

W
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The Honourable 8ir Nripendra 8ircar : I am sorry that I did uot
know that I sball have to answer this question today in a particular
matter relating to Madras, and I am afraid I cannot answer it.

Mr, 8, Satyamunrti : Will Government send for the papers and con-
sider this very important question that a proposal of the Provincial
Franchise Committee accepted by the Provineial Government goes
right in the teeth of the Poona Pact ?

The Honourable 8ir Nripendra Sircar : We are quite prepared to
consider the objection which has fallen from my Honourable triend.

Prof. N. G. Ranga : When the proposals of the Provincial Delimita-
tion Committces are sent to the Government of India, will the Govern-
ment of Indin try to consult the Indian Delimitation Commission also
about their views in regard to those recommendations !

The Honourable 8ir Nripendra Sircar : I have said in answer to a
supplementary question from my Honourable friend, Mr. Satyamurti,
that I am not prepared to give any guarantee or undertaking, hut I am
prepared to carry this to Government for consideration.

Mr. 8. Batyamurti : May I know if Government’s attention has been
drawn to the proposal of the Provingial Franchise Committee in Madras
and accepted by the Madras Government that tens of thousands of
graduates who now enjoy the franchise should b2 deprived of the
franchise for the University seat in the Provineial Assembly, and whether
Government propose to consider this matter ?

Tiac Honourable Bir Nripendra B8ircar : 1 have already said that I
shall see that they consider the matter.

Mr. T. 8. Avinashilingam Ohettiar : Is it the policy of (Government
to have a uniform system of franchise throughout ihe country or to
have separate systems of franchise for each provinee 1

The Honourable 8ir Nripendra 8ircar : I cannot make any pronounce-
ment on Government’s policy and I do not know that there is a definite
poliey in this muatter. It must wait until the publication of the report of
the Delimitatior Commission and discussion in this Ilouse,

Mr. 8. Satyamurti : Is it the policy of Government to extend or
restrict the existing franchise as a whole 1

The Honourable Bir Nripendra Sircar : I think it is fairly clear
from what has happened before that the idea is to ¢xtend and not to
restriet.

Mr. F. E. James : Is the Honourable Member unware that in Madras
the representatives of the party to which my IIonourable friend,
Mv. Satyamurti, belongs, though invited, declined to serve on the
Delimitation Committee !

The Honourable Sir Nripendra Bircar: T was not particularly
aware of that, but I am prepared to take it from my Honourable friend
as correct,

Mr, B. Sntynmurh Are Government aware that the Committee
was packed with representatives of the reactionary party and we
would be in a hopeless minority ?
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The Houourable Sir Nripendra Bircar : I absolutely repudiate that
suggestion.

AMENDMENTS OF THE GOVERNMENT oF INDIA BILL 1N THE Houss o CoMuons
REGARDING THE PRINCES AND THE FEDERATION.

229, *Mr, 8. Satyamurti : Will Government be pleased to state :

(a) whethsr with regard to the amendments of the (Gloverument of
Bill in the House of Commons, regarding the Princes
gnd the Federation, they were eonsult.od by the Secretary of
tate ;
(b) if so, what the advice was which they gave ; and
(¢) if, apart from consultation, theao e any representations in
this matter to His Majesty's Government ?

The Honourable Bir Nripendrs Bircar : With the permission of the
President, 1 would like to answer parts (a), (b) and (¢) of the question
as & whole.

The Goverument of India were consulted by the Secrotary of State
on the amendments referred to by the Honourable Membor, but I regret
that I am noi in a pesition to diselose the contents of the confidential
correspondence.

Mr. 8 Satyamurti : May I know, if the reason for Governnent’s
refusal is that public interests will be affected ?

The Honourable 8ir Nripendra Sircar ; My Honourable friend has
for once correctly anticipated the formal answer. That is the answer.

Mr. 8. Satyamurti : With regard to clause (¢), may I know, if,
apart from the reply to the consultation, they made any further repre-
sentations to Government !

The Honoureble Bir Nripendra Bircar : I belicvo that is part of
the confidentinl correspondence, and I regret I canuot disclosa it.

Mr. B. Satyamurti : Are Government aware that Mr. Monckton i
reported to have made some promises to the States Ministera” Con-
ference al Bomlay last week, and are Government aware if he is given
any authority by the Secretary of State for India to negotiate directly
or indirectly on behalf of Hisx Majesty’'s Government ?

The Honourable Bir Nripendra Sircar : I am not awar= of any such
thing.

DISCRIMINATION AGAINST INDIANS BY THE KENYA GOVERNMENT.

230. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the telegram from
the Free Press of India, dated the 25th May, 1935, regard-
ing Kenya Government discriminating against Indlanl ;

(b) if the facts stated therein are true ; and

(e) if so, whether Government propose to take any steps to proteet
legitimate Indian interests 1

8ir Girja Shankar Bajpai : (a) Yes.
L195LAD as
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- (b) Not ‘tv the kmowledge of !]u Giowgrninent of ‘Indim.::f . 7
(¢) Does mnot arise. o

Mr. 8. Batyamurti : Did Govarnment muka any inquiry.- efter .the
receipt of this. question t.

Bir_Girja_Shenkar Bajpaj : Government peruseg ith .great,  care
thé cutfing which my Honourable friend sent, and' it m 8o completely
#ull ‘of misstatements that it really’ was not worth while wmaking any
gairies. Tor instince, T will just read out & biti:

* Tt is understood that the whole series of cotton markets aqt.ab!.i;hed over cotton
producing areas where cotton passes, ete.’’

Prat.tlcally no cotton is produced in Kenya The genﬂemhh must
have been thinking of Uganda.’ o

Euqumr lm THE ' PRODUCTION AND TrADE oF :RKE mr Tik Mlnms
PRESIDENCY.

-231. *Mr. 8. Batyamurti : Will Government be pleased to a,-t:at,e :

(u) whether their attention has been drawn to the .Report of Mr.
C. R. Srinivasan, Special Officer, appointed by the Madras
Qovernment, to enquire into the production and trade of rice
in the Prw.dency, especially the recommendation in favour
of a reduction of railway freight for transporting rice and
paddy from producing centres to different consuniing centres
in the provinee ; and

(b) whether they propose to take any steps in the matter, and it
not, why not 1

Bir Girja Shankar Bajpai : (a) Yes.

(b) As regards (1) of the recommendations summarised at the cnd
of the report, the Honourable Member’s attention is invited to the
provisions ¢f the Indian Tariff (Amendment) Act, 1935. Tt is under-
stood that the Government of Madras have been in touch with Railway
administrations concerned, as a result of which freights in certain cases
have been reduccd. The rest of the recommendations concern the Local
Government exclusively,

~ . Mr. B. Batyamurti : May I know, in somewhat more detagil, in how
many cases approximately and for what distances this freight for trans-
porting rice and paddy from producing centres to consuming centres
has heen reduced f

8ir Qirja Shankar Bajpai : All that I know at the moment is that
the artunl reductions have reached as much as 18 per cent, in certain
cases ; but, if my Honourable friend wants details of the kind he men-
tlipmd ill.!t now, I shall endeavour to obtain them and place them at his
disposal.

Prof. N. G. Rangs : Is the Honourable Member aware of the fact
K-at in as many as 12 districts of the Madras Presidency and in the
nithin distriets, no stepa till now have been takén by the railway
nut!:‘hm ltn;s to reduce the railway freights 'l'Or ths transport nf paddy
alnd ree 5 )
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fir Girjs Bhankar Bajpal : I am prepared to examine the informa-
tion which my Honourable friend has furnished.

Prof. N. G. Ranga : Have Government received any ecommunica-
tion from the Andhra Chamber of Commerce with a request that these
freights should be reduced as far as these articles ure concerned in the
Andhra districts 1

8ir Girja Shankar Bajpai : I could not really answer that question,
beeause it concerns the Railway Board : I ean say that I made inquiries
from my Honourable friend, Mr. Ran, and he does not remember to
hava seen any such representation.

. Prof. N. G. Range : Have the Government of Madras sent any com-
munication to the Government of India ¢

8ir Girja Shankar Bajpai : No, the Government of Madras have
sent no communication to the Government of India. '

APPLICATION OF A SysTEM OF CONTROL OVER IMPORTS BY THE JAPANESE TRADE
' CouNciL.

232. *Mr. 8. Satyamurti : Will Government be pleased to state :
(a¢) whether their attention has been drawn to the action of the
Japanese Trade Council, who have decided to apply a system
of control over imports, and to introduce safeguarding
measures against countries which impose severe restrictions on

Japanese imports ;
(b) whether they have considered the effect of this on India's trade
with Japan ; and
(¢) what steps, if any, Government propose to take in the matter ?
The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes, Sir.

(b) and (¢). Trade relations between India and Japan are governed
by the Indo-Japanese Trade Convention and Protocol, and the Govern-
ment of India have no reason to believe that the Government of Japan
have any intention of diseriminating against Indian imports to Japan in
contravention of the existing agreement between the two countries.

Mr. 8. Batyamurti : Has there been any correspondence between this
Government and the Government of Japan in this matter ?

The Honourable 8ir Muhammad Zafrullah Khan : No, no occasion
han arisen for any correspondence so far.

Mr B. Batyamurti : Have Government made any inquiries after the
receipt of this question ?

The Honourable 8ir Muhammad Zafrullah Khan : There was no
nieed to make any inquiries, because, as I have said, ‘ho portion of thiu
agreement has been contravened.

Mr. 8. Satyamtrti : When ia this trade eonvention due for revision
néxt ?

The Honourable 8ir Muhammad Zafrullah Khan: I cannot say
whether it is due for revision or not, but it continues in force till the
spring of 1937.
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‘Prof. N, G. Banga : Is there any Indian Trade Gommuuonqr in
Japan 1

The Honourable 8ir Muhammad Zafrullah Khan: No.

Prof. N.'G. Ranga : If there is no Trade Commissioner there, how
and through what channel do the Government of India try to ascertain the
policies and intentions of the Government of Japan ?

The Honourable Bir Muhammad Zafrullah Khan: I have said
nothing with regard to the intentions of the Government of Japan except
this, that we have not found there are any reasons to consider that they
will in any way try to contravene the agreement already arrived at
between us : but there are several channels, apart from trade commis-
swners—pub]lcatlons declaratmn&, Bt.atements. of policy, correspOndence,
and so on.

Prof. N. G, Ranga : Is there any agent at all of the Government of
India in Japan who can try and ascertain the facts there.

The Honourable 8ir Muhammad Zafrullah Khan : There is no trade
agent in Japan.

Prof. N. G. Ranga : Do Government propose to appoint one now 1
The Honourable 8ir Muhammad Zafrullah Khan : That matter is

heing considered.

RESTRICTION OF INDIAN IMPORTS INTO ROUMANIA, ITALY AND GERMANY,

233. *Mr. 8. Batyamurti : Will Government be pleased to state .

(a) whether they have taken any steps with regard to the restric-
tion of Indian imports into Roumania, Italy and Germany ;

(b) whether they have investigated ihe matter ; and
{¢Y what their conclusions in the matter are ?
The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member is referred to the replies given by me to Mr. T. S. Avinashilingam

Chettiar’s starred question No. 5 on the 2nd September, 1935, and the

supplementaries thereto and to parts () and (c) of his own starred ques-
tion No. 209.

Mr. 8. Batyamurti : I am asking only with regard to Germany :
what is the position with regard to the trade of this country with
Germany 1

The Honourable 8ir Muhammad Zafrullah Khan : What is exactly
meant by ‘‘ position '’ ? In reply to supplementaries, I explained the
position : but if the Honourable Member will explain what he means by
‘“ position '’, T will be able to tell him,

Mr. 8. 8atyamurti : Is there sn.{r restriction on Indian imports into
(Germany ¢!

The Honoursble 8ir Muhammad Zafrullah Khan : Yes, as part of
the general restrictions imposed by Germany with regard to imports from
all countries.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
thinks the matter was explained the other day.
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Mr. 8. Satyamurti : Have Government made any representations to
the Government of Germany, with regard to these restrictions on imports

from India into that country !
The Honourable 8ir Muhammad Zafrullah Khan : Not yet.
Mr. 8. Batyamurti : Why not !

_ "The Honourable 8ir Muhammad Zafrullah Khan : Government have
the matter under consideration : they are getting all the information
relevant to this question and are considering what action is neces-

sary.
Resurts oF THE OrTawA TRADE AGREEMENT.

234. *Mr. 8, Satyamurti :+ Will Government be pleased to state :
(a) whether the examination of the results of the Ottawa Pact are
complete *;
(b) when they will be placed before this House ; and
(c) whether this House will be given an early opportunity to
" consider the matter and give its opinion on it ?
The Honourable 8ir Muhammad Zafrullah Khan: (a) Yes, up to
the end of the Fiscal Year 1934-35.
(b) The Report for that year will be laid on the table of the House
at an early date.

(¢) The House will be afforded an opportunity of discussing the
results of the Ottawa Trade Agreement in the next Budget Session.

INCONVENIENCE CAUSED TO INDIAN PABSENGERS ON ACCOUNT OF EUROPEAN
SOLDIERS TRAVELLING IN ORDINARY SECOND CLA8S COMPARTMENTS.

235. *Mr. B. Batyamurti : Will Government be pleased 1o state :

{a) whether their attention has been drawn to the fact that
great inconvenience is cansed to the Indian passengers on
account of European soldiers travelling in ordinary second
class compartments ;

(b) whether Government propose to make other arrangements and
thereby minimise the inconvenience caused to Indian pas-
sengers ; and

(¢) whether arrangements will be made to transport soldiers in
separate compartments reserved for them ?

Mr. P. R. Ran : (a) Occasional complaints have been received.

_ (b) Government have no reason to think that a referemce to the
raliway staff in the case of a genuine complaint will not set matters
right.
“ (e) No. The arrangement suggested would result in a waste of
dccommodation. '

Mr. 8. Batyamurti : May I know whether the Honourable Member's
attention has been drawn to recent occurrences—I need nog give the
details—and will Government consider the desirability, in the interests of
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Indian passengers, of reserving carriages for these European soldiers

and charging the Army Department for the entire cost of transporting
them ¢

The Honourable Bir Muhammad Zafrullah Khan : The position is
that if there is a small number of British soldiers travelling, it would, as
has been explained in the answer, amount to waste of accommodation to
reserve compartments for them, when there is not a full complement of
passengers to occupy these compartments, let alone the reservation of
carriages for a small number of British soldiers.

Mr, 8. S8atyamurti : May I know whether the Honourable the Com-
merce Member has considered, in the light of recent events, the
great inconvenience and discomfort likely to be caused to Indian pas-

sengers by these European soldiers, especially when they are travelling
without any superior in command ?

The Honourable Bir James Grigg : What is the insinuation ?

l Mr. 8. Batyamurti : The insinuation is that they behave like
hrutes.

The Honourable 8ir Muhammad Zafrullah Khan : I cannot under-
stand the inconvenience likely to be caused : as the Financial Commis-
sioner has explained in reply to the question, occasional complaints have
been received, and Government has mo reason to think that a reference
to the station authorities would not set matters right,

Mr. 8. Satyamurti : Are Government aware that in Bareilly Station,
when British soldiers left their baggage there and the clerks asked them
for money, they were assaulted by ‘these soldiers ?

The Honourable 8ir Muhammad Zafrullah Khan : 1 am not aware
of that.

Mr. 8. Batyamurti : Of course, you are not.

Prof. N, G. Ranga : Are Government aware of the fact that third
class passengers also experience great inconvenience because of these
sepoys and soldiers travelling third class in their compartments ?

The Honourable 8ir Muhammad Zafrullah Khan : No: I am not
aware what kind of inconvenience is being referred to.

INDIANISATION OF THE GOVERNMENT OF INDIA SECRETARIAT.

‘Mr, 8 Batyamurti : I now put my supplementaries on question
No. 207. May I ask the Honourable the Home Member what is the
reason for this slow progress in the Indianisation of the Secretana!. in
the Government of India ?

The Honourable Bir Henry Oraik : I do not think the progress is
particularly slow.

Mr. 8. Batyamurti : Why is it slow, particularly or otherwise, in
view of the fact that in the Preamble, to which my attention has been
drawn, which stands unrepealed, the increasing aaﬁocmtlon of Indians
was declared in 1919,—16 years ago now ! : s

The Eoncmnblo Sir Houry Oraik : The aasoelatmn is, stcndll.v

increasing.
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 Mr. 8, Satyamurti: May I know whether there are any Depart-
ments in which there is discrimination against Indians—say, the Home and
Finance Departments ¢

The Honourable 8ir Henry COraik : No : there is no discrimination
against Indians in either Department.

The Honourable Bir James Grigg : The Honourable Member from
Madras has reason to know that that is not true.

Mr. 8. S8atyamurti : 1 shall not discuss that on the floor of the
House : 1 choose to respect confidences : the Honourable the Finance
Member does not. Therefore, I. will not purgue that matter, But I will
ask the Honourable the Home Meniber whether Government are on the
whole satisfied with the results of these Indians being recruited to the
Secretariat 1

‘The Honourable 8ir Henry Oraik : My own experience is com-
paratively limited : but I do know this, that at least on one oceasion sinee
I assumed office I have tried to get an Indian, but no Local Government
was in a position to spare the services of a suitable Indian.

ALLEGED IMPERSONATION AND MALPRACTICES EMPLOYED IN ELECTIONS TO THE
LedsLaTurEs AND LooaL Bobpies.

236. *Mr. Lalchand Navalrai : (a) Has the attention of Govermmnent
been drawn to a number of articles appearing in the Sind Observer, dated
the 14th May, 1935, referring to impersonation and other glaring mal-
practices employed in elections to the legislatures and local bodies ?

(b) What steps do Government propose to take by way of amend-
ment of law and rules in connection therewith for better preparation of
the electoral rules and checkmating impersonations §

(¢) Do Government propose to amend the law, making offences of
impersonations cognizable and triable summarily

The Honourable 8ir Henry Oraik : (a) The Government of India
have perused the articles referred to.

(b) and (). The Government of India are in consultation with Local
Governments as to whether a more effective procedure is desirable to check
impersonation at elections.

Mr. Lalchand Navalrai : May I know if the Honourable Member
knows that the Karachi Municipality have started a system by which
identification marks of voters are taken down and that prevents impersona-
tion : will the Honourable Member copsider that system ?

The Homourable Sir Henry Oraik : 1 was mot aware of that : I dare
say, it is a very good idea.

Prof. N. G. Ranga : Is the Honourable Member aware of the faet
that this evil of impersonation and sometimes glaring :mpenonat:on in
widely prevalent in the Madras Presidenocy also t

The Homourdble Bir Henry Oraik : I believe it‘z'pr'anih'iﬂ all pro-
vineas. ’

" Prof. N. G. Rangs : Will Goyernment try to take steps to see that
rules are suitably amended to prevent this all over India t
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The Honourable 8ir Henry Oraik : I have already said that we are
in consultation with Local Governments to consider whether more effective
procedure can be devised.

Mr. Lalchand Navalrai : The Honourable Member may have no idea
as to what the Karachi Municipality has done ; but I am giving the idea
to the Honourable Member : will he kindly look into it when some improve-
ment is going to be made ?

The Honourable 8Bir Henry Oraik : Yes : if the Honourable Member
will give me the facts, I will certainly look into it. '

AMENDMENT oF THE INDIAN MEpIicaL CouwnoiL Act,

237. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state if they have received a copy of the resolution passed by the 27th
Annual Conference of the All-India Medical Licentiates Association,
urging upon (Government to amend the Indian Medical Council Aet so

as to include the Indian Medical Licentiates within the scope of the
Act ¢

(b) If so, what steps do Government propose to take in the matter !

(¢) Have Government reconsidered the desirability of amending the
Act to the aforesaid scope, since the passing of the Act ¥ If so, in what
way and with what result ¢

(d) Were any reports called for on the subject while considering the
question after the passing of the Act 1 If so, will Government be pleased
to place those papers on the table ?

8ir Girja Shankar Bajpai : (a) Yes.

(6), (¢) and (d). 1 would invite the Honourable Member’'s atten-
tion to the discussions that took place in this House in February and
September, 1933, on the Indian Medical Counecil Bill, now the Indian
Medical Council Act. Government’s position in regard to licentiates was
fully explained then. No reports were called for from Local Govern-
ments nor have any been submitted by them since the Act was passed.
In the opinion of the Government of India no. extension of its scope in the
manner suggested by the Honourable Member is called for.

Mr. Lalchand Navalrai : Is it not a fact, Bir, that in those dis-
cussions it was given out that the reports would be sent for and the ques-
tion whether the scope would be extended to the licentiates also would
be comsidered hereafter ¥ Have Government considered it !

8ir Girja Shankar Bajpai : Sir, I made it perfectly clear, then,
because I made the statement: on behalf of the Government om that
occasion, that, as a result of pressure brought upon Government by the
House, we had. copsulted the Liocal Governments, and they were not in
favour either of the preliminary inquiry or of any additional inquiry of
the nature suggested by the Honourable Member.

- Mr. Lalehand Navalrai : May I know from the Honoursble Mem-
ber whether, now that the Act is in operation, Government will inquire
from the medlcal licentiates and other bodies and also. from the Loeal
Governments to reconsider that question 1
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8ir Girja Bhankar Bajpai : Sir, the operation of the Act by its very
ltarma being limited to medical gradustes has no effect . upon medical
icentiates.

FeEs pEMaNDED BY THE Crvin SureEoN, New DxLmi, puriNe HospiTAL
Houass.

238. *Mr. Lalchand Navalrai: (¢) Will Government be nleas»d to
state if the Civil Surgeon in ebarge of New Delhi Municipal Hospital
(Willingdon Hospital) is entitled to charge fees for examina-
tion of patients in the hospital during the hospital working hours ! If
80, how much and under what rule or order of the Municipality or of
Governinent 1

(b) Is it & fact that in other hospitals in India, the medieal officers
are permitted to charge a particular fee for examination only when they
examine private patients in their private quarters during their leisure

hours 1

(0) Is it a fact that the Civil Surgeon at the New Delhi Hospital
eharges out-patients, who are not first class Government officers, for
examination only in the hospital during hospital hours ¥ If so, how
mueh and under whose orders ?

(d) Are Government aware that, in the event the Civil Surgeon,
whose services are loaned by the Government to the Municipal Hospital
at New Delhi, does make a charge on all non-first class Government
officers and private residents of New Delhi for mere consultation in the
hospital during consultation hours, it becomes impossible for such of
those that cannot afford to pay the fee demanded by the Civil Surgeon
to obtain expert advice ?

(e) Are Government aware that in Great Britain, where most oi
the hospitals are maintained out of voluntary contributions, any person
is permitted to obtain expert advice even from Ilonorary DPhysicians and
Surgeons during their consulting hours in the hospital on the payment,
if not entirely free, of a very small fee to the hospital and not to the
physicians and surgeons ? If so, how is the Civil Surgeon, New -Delhi,
Justified in demeanding fees for consultation during hospital hours from
out-patients 1

(f) Do Government propose to find out how long and in how many
cases the Civil Surgeon at the Municipal Hoapitul in New Delhi has
received fees from out-patients for examining them during hospital hours,
and do Government propose to make him refund the amounts so received
to the particular patients ¥ If not, why not 1 : '

8ir Girja SBhankar Bajpai: (a) (c), (d) and (f). The Honourable
Member’s question presumably refers to the practice in respect of out-
patients. The position in New Delhi in regard to such patients is that,
unless they are officials entitled to the services of the Civil Surgeon, they
have to see the senior Assistant Surgeon who is in charge of the out-
patients’ department. The Assistant Surgeon may consult the Civil
Surgeon when necessary. If a non-official, who is not entitled ‘to ‘the 'Civil
Surgeon’s services and who is in a position to pay a fes, insists-on seeing
the Civil Surgeon, he may be seen in the hospital and charged a fee not
exceeding Rs. 16. Officials entitled to medical attendance by an officer
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below the rank of Civil Surgeon have the riglt of - mecess to the 'Civil
Surgeon, when necessary or when difficulty arises, and no fee is demanded
or expected. In the circumstances Government do not consider it neces-
sary to make the enquiry suggested by the Honourable Member in part (f)
of 'his question.

(b) There is no uniform practice in this matter.

(e) The position in Great Britain is not as suggested by the Honour-
able Member. In most hospitale an out-patient is examined by the
hospital almoner as to his financial position before being admitted to the
consulting room. When admitted, he has no choice of consultant but has
to appear before the doctor or his assistant who may be on duty on that
day.

Mr. N. M. Joshi : May I know, Sir, on what grounds a first class
officer has the right of consulting the Civil Surgeon even for a slight ill-

ness, while a subordinate officer has not got the same right t What is
the reason for this kind of discrimination {

8ir Girja Shankar Bajpal : I don’t think my Honourable friend has
quite appreciated the position. A subordinate official of the Government .
for a minor ailment is entitled to the services of an Assistant or Sub-
Assistant Surgeon, as the case may be, but if either the Sub-Assistant
Surgeon or the Assistant Surgeon feels that the character of the disease
it such that the Civil Surgeon should be consulted, the Civil Surgeon is
consulted and renders his service free of charge.

Mr. N. M. Joshi : May I ask, Sir, whether it will not serve the pur-
pose of economy if a first class officer goes to a subordinate medical officer
for consulting about a minor ailment ?

Bir Girja Shankar Bajpai: I don’t think that will be so, because,
after all, if economy is the main objective, probably my friend will suggest
that there should be a first class Civil Surgeon to do all the work, but
inasmuch as there are only 24 hours in a day, I doubt very much whether
that first class Surgeon could do it.

Mr. N. M. Joshi : May I know whether the Government of India will
consider if it will not be proper to offer the services of the Civil Surgeon

according to the nature of the malady, instead of according to the eclass
of the officer ?

8ir Girja S8hankar Bajpai : Inasmuch as the existing arrangement
seems to meet all reasonable requirements, Government don’t think it is
necessary to consider a modification.

Mr. Lalchand Navalrai : May I know if a non-official pays the
fees and the Civil Surgeon examines him, will he examme him during
hospital hours or after the hospital hours ¢

8ir Girja Shankar Bajpai : Ordinarily, pnvate practice is done out-
side hospital hours, but if there is a special case when a non-official goes
to the hospital and seeks the assistance of the Civil Surgeon and it is held

that he is in & position to pay the fee, in that case he is examined during
hospital hours.:

Mr. Lalchand Navalral : To whom is the fee paid then t Ts it

to the Civil Btlrgeon himul! or to the Municipality or: the Govern-
ment ?
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., Bir Girja Bhankar Bajpai : To the Civil Surgeon in the ease of the
Naw Delhi Municipality. % - o

.Mr, Lalchand Navalrai: Does the Honourable Member khow
that, in other Government hospitals, Civil.Surgeons, during hospital
hours, examine patients without feest Will the Honourable' Meémber
advise the: New. Delbi Municipality or the Civil.Surgeon there to conform
to that' practice which is followed in .other pravinces ! o

8ir Qirja SBhankar Bajpai : I have already answered part (b) of my
Homourable friend’s question, apd 1 have said that thepe is no uniform
practice in this matter.. . .

Mr 7.8, Avinashilingam Ohetttdr  8ir, may ¥, with your permission,
ask this quéstibn, because Mr. Mathuradas Vissanji is not here 1 - '

Mr. President (The Honourable Sir Abdur Rahim) : Has the Houour-
able Member got any authority from him 1

‘Mr. T. 8. Avinashilingam Ohettiar : No, Sir. o
Mr. President (The Honourable Sir Abdur Rahim) : Then he can-
not ask that question.

PrOTECTION To THE COCOANUT INDUSTRY 1N INDIA.

239. *Mr. Mathuradas Vissanji : Will Government be pleased to
state : .

(a) whether they have received the recommendations of the Sub.
Committee appointed by the Imperial Couneil of Agricul-
tural Research on Dr. Patel’s Report on the cocoanut
industry in India and, if so, when ;

(b) what action Government have taken on the recommendations
of the Sub-Committee ; and

(¢) whether Government propose to take immediate action to
afford protection to the cocoanut industry in India ?

The Honourable Bir Muhammad Zafrullah Khan: (a) Yes, in
February. 1935.

(b) and (¢). The recommendations of the sub-committee are still
under the consideration of the Government of India.

RerusaL or PERMISSION TO MR. MORAN LAL SAKSENA TO VISIT THE CELLULAR
JaiL AT Porr Bram.

240, "‘Hr Bri Prakass : (a) Is it a fact that Mr. Mohan Lal Saksena
had applied for permission to visit the Cellular Jail at Port Blair and
that Government refused to give the required permission ?

(b) Is it also a fact that he had offered to go there at his own
expense ! If so, will Government be pleased to state the reasons why
the permission was refused ? :

(¢) Is it a fact that the Honourable Diwan Bahadur G. Narayana-
swami Chetti, C.LE., recently paid a visit to the Andamans ¢ If so, will
Gavernment iJe pleased to state whether he was granted permission after
Mr. Molan Lal Saksena’s spplication 1 '



100 LEGISLATIVE ASSEMBLY. [10TH SEP. 1935.

(d) Will' Government be pleased to lay on the table a copy of the
correspondence that passed between the Honourable Diwan Bahadur
@. Narayanaswami Chetti, C.I.LE., and Government in this connection 1

The Honourable 8ir Henry Oraik : (a) Yes.

(d) Yes. I would refer the Honourable Member to my letter to
Mr. Saksena of 27th April, 1935, a copy of which has been placed on the
table of the House. T

(¢) Yes.  The Honourable Diwan Bahadur G. Narayanaswami Chetti
was granted permission long before Mr. Saksena’s applieation.

{(d) A copy of the correspondence with the Honourable Diwan
Lahadur G, N. Chetti on the subject of his visit to the Andamans is
piaced on the table of the House.

Copy of a letter No. F. 60|35-Jails, dated 27th Arﬂ, 1935, from the Goverament of
India, Home Department, to Shri Mohan Lal Saksena, M.L.A., Advoocate, Aminud-
daulah Park, Luocknow.

In your letter of April 17th you asked to be informed of the reasons which led
the Government of India to refuse your request for permission to go to Port Blair.
The reasons are as follows :

In your original request you stated that you had received a number of complaints
regarding the treatment of prisoners in Port Blair. In reply to an enquiry from
me you refused in your letter of March 29th to reveal what these complaints were
and admitted that you had no evidence im support of them. The investigation of
complaints in regard to the treatment of prisoners is essentially s matter for Govern-
ment to take up themselves and the Government of India are always prepared to
undertake such investigation when specific complaints are brought to their notice.
But to allow a non-official to visit the Mettlement with the express object of enquir-
ing into complaints, especially when they are unspecified and admittedly ez parte,
would in the opinion of (overnment encourage the presentation of smch complaints by
prisoners and would thus be highly prejudicial to jail discipline. (Government cannnt,
theretore, agree to give facilities to any individual for such a purpose.

Copy of a demi-official letter No. 1316|33-Jails, dated the 30th Ootober, 1933, from the
Government of India, Home Department, to the Homourable Dewan Bahadur
G. N. Chetti, Member of the Council of State, 9, Windsor Place, New Delhi.

You approached the Honourable the Home Member ih Himla with a request thut
vou might be allowed to visit the Andamans, in a private capacity and at your own
.expenue, about Christmas time, so that you might have an opportunity of visiting the
Cellular Jail. Mr. J. W. Bmyth, the Chief Uommissioner of the Andamans, is at
present in Delhi and is staying with the Honourable the Home Member at No. 2, King
KEdward Hoad. He will be leaving Delhi on Thursday evening. The Honourable the
Home Member has asked mp to write to you and say that Mr. Bmyth will be very
glad to see yon before he leaves Delhi and discuss with you your desire to viait the
Andamans. If you would Hke to meet Mr. Bmyth, perbaps you will write to him
direct at No. 2, King Edward Boad, and let him know when it would be convenient
for you to call upon him.

Copy of a demi-official letter No. D.-1451|38Jails, datsd the 20th November, 1983,
from the Government of India, Home Department, to the Honourable Dewan
Bahadur G. N. Chetti, Momber of the Counoil of State, 9, Windsor Place, New
Delhi.

In continuation ef demi-official letter No. 1316|38-Jails, dated the 30th

Qotober, T write to info:‘: you that the Government of India have no objection to

your visiting the Andamans in a private eapacity. The Chlef Oommissioner has sug-
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gested that you should sail by the 8. 8. ‘* Maharajs ’’ onx ome or other of the two
following trips :

1. Leave Caloutts . . . . December 10
Arrive Port Blair .. .. . .. December 13
Leave Port Blair .. .. .. . December 20
Arrive Caleutta .. . . . December 24

2, Leave Caleutta .. e . . December 31
Arrive Port Blair .. . . . January 3
Leave Port Blair .. . . .. January 10
Arrive Madras .. Jaouary 14

2. The Agents of the H. 8. ‘‘ Maharaja '’ are Messrs. Turner, Morrison and
Company, Caleutta, and, after you have decided the dates most suitable to yo'n‘ you
should write to them direct about accommodation. I am sending a copy of this letter

.to them so that there may be no difficulty in regard to sccommodation.

Mr. 8ri Prakasa : Why was a diserimination made between the two
gentlemen in the matter of granting permission to visit the Andamans !

The Honourable 8ir Henry Oraik : I would refer the Honourable
Member to the correspondence I am laying on the table.

Mr. 8ri Prakasa : Sir, I want a definite answer at once, because I
want to base my supplementary questions on it. It will take some time
for me to get the answer from the table of the House. Cannot the
Honourable Member read out that correspondence 1

Mr. President (The Honourable Sir Abdur Rahim) : If the answer
is to be found in the correspondence, the Chair thinks the Honourable
Member can read the correspondence and afterwards put his supple-
mentary questions. [f the Honourable Member reads that correspondence,
it is possible that supplemenatry questions may not be found necessary.

Mr. 8ri Prakasa : That is impossible, Sir.
Mr. Ananthasayanam Ayyangar : May I know from the Honourable

Member if a single reform has been effected within the prison walls on
the advice given by Diwan Bahadur Narayanaswami Chettiar till now !

Prof. N. G. Ranga : Not even butter milk is supplied to prisoners in

Madras.
Mr. President (The Honourable Bir Abdur Rahim) : The Honour-
able Memher cannot carry on a conversation like that.

Mr. M. Ananthasayanam Ayyangar : Yesterday it was stated that,
on account of the special experience of the working of the Jail Adminis-
tration, Diwan Bahadur Narayanaswami Chettiar possessed a special
advantage, and, therefore, he was given a passport to proceed to the
Andamans. I am now asking the Honourable Member to state if, in all
his experience, even a single reform has been effected as a result of the
advice tendered by Diwan Bahadur Narayanaswami Chettiar ! Is there
a single reform to the credit of Diwan Bahadur Narayanaswami

Chettiar 1

The Honourable Bir Henry Oraik : I think the gentleman in question
has effected a great deal of reform in jail administration.
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Mr. M. Ananthasayanam Ayyangar : May I know if even a single
reform has been effected in all the millions of jails in this country as a
result of the advice given by Diwan Bahadur Narayanggwami Chettiar 1

The Honourable 8ir Henry Craik : I do not think that arises out of
this question. 1 happen to know that the gentleman in gquestion has
done'a great deal especially in regard to helping released prisoners.

Mr. M. Ananthasayanam Ayyangar : That is outside the jails. My
question relates to reforms eflected, if any, inside the jails. Released
prisoners are no longer in jails. 1 want to know. ,what ad,dltxonal com-
forts or any other improvements in the amenities of life of the prisoners
inside the jails have been made as a result of the aﬂ‘nce ‘I:“endered by
Diwan Bahedur Narayanaswami Chettiar 1

The Honourablé Bir Henry Cralk : That doés not “erise out of the
answer I have given. If the Honourable Member' wikhes to have this
information, he should put down a guestion on paper.

Mr. M. Ananthasayanam  Ayyangar: On what gironnds: was that
gentleman chosen to go to the Andamans in preference to my . Honour-
able friend, Mr. Mohan Lal Saksena, who is a Member of t_his House 1

Prof. N. G. Ranga : He is a well-known loyallst !

Mr, 8ri Prakasa : I want to ask you, Sir, for the sake pf miorma.—
tion, whether, if I feel that any supplementary questions should be
asked after reading the papers, I could put them tomorrw, or shall I
have to wait and take my chance later ¢

Mr. President (The Honourable Sir Abdur Rahim) : The ﬂonour-
able Member may ask any supplementary questions that may afrise out
of the correspondence, tomorrow.

TRAIN SERVIOE BETWEEN GUDUR AND KATPADI AND DEARMAVARAM ON THE
MaDRAS AND SoUTHERN MAHRATTA RAlLway.

241. *Mr. M. Ananthasayanam Ayyangar : (ez) Are Government
aware that the train service between Gudur and Katpadi and Dharmavaram
on the Madras and Southern Mahratta Railway, is very slow, and conse-
quently bus service is flourishing and making good income to the detriment
of the Railway income 1

(b) Are Government also aware that the third class carriages in use
are all rickety, having doors opening outside and having no proper bolts
and hinges ?

(¢) Are Qovernment aware that the lavatories in the third class
carriages are not provided with water, are not cleaned properly, are too
small for free ingress and egress, and are highly insanitary 1

(d) Are Government prepared to take immediate steps to remedy
these defects 1

Mr. P. R. Rau: (a) There are heavy gradients on each of the
sections referred to, and all trains have to stop at every station. Owing
to the light section rails in the track a more powerful engine is not
available for use on these ' sections,, Under these circumstanees the
speed of trains is restricted.
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(3) No. .All trains running on those seotions are -ootnposed of
bogie stock. :

+-{c) No. :Tanks of lavatories of third class carriages running on
thuae geetions are-filled with water .and . 'tho luvatones ('leaneﬂ at Bix’
statmns , : oo
. (&) Government, ‘are forwardmg a copy of the quesncm and the
answer to the Agent, Madras and - Southern ‘Mahratta Railway, to see
whether any steps-ean be taken to mccelerate the service. -

Prof. N. G. Ranga : Are Government aware of the fact tlm‘l: latrines
in these trams are in an abominable condition *

“'Mr. P.'R. Rau r No, Slr I underatand ‘that’ they are elqaned ut,
sis stations out of elghteen, )

Commmox OF A Rumur an Bmu Tmuuﬂ AND' Mn:nua

242, *Mr H anhlmm Am ~(a) Are Government
aware of a resolutlon passed by the Bar Assocmtwn. Tirupati,~that the
Tirupati Raxlway Station should be connected by metre gauge to Madras 1

(b) Has not the line been surveyed and lands acqulred for laylng
the railway at an enormous cost T

(o) Are Government prepared to- tnko up the constructlon of the rail-
way at an early date ?

Mr. P.-R. Rau: (a) No.

(b) No land has been acquired. As I informed my Honourable
friend in February last, the total cost of the survey is about Rs. 76,000.,

(¢) The project is one of those being reconsidered at the present
moment. '

PEROPOSAL TO CONSTRUCT A FUNIOULAR RAILWAY ¥ROM TIRUPATI T0 TIRUMALAL:
HiLLs 1N TEE MADRAS PRESIDENCY.

243, *Mr. M. Ananthasayanam Ayyangar: (a) Are Government
aware of a proposal to construct a funicular railway from Tirupati to
Tirawalai Hills vid Chandragiri in the Madras Presidency ?

(b) Are Government aware that there is a lot of public opinion
against it on the ground that the sanctity of the Tirumalai Hill would be
destroyed and that town of Tirupati would sink into insignificance 1

(e) Are Government prepared to take steps to prevent the construe-
tion of such a railway ?

Mr. P. R. Ran: (a) Yes.

(b) and (e). No. The proposal is one primarily for deelsmn by
the Government of Madras.

PROTECTION OF INDIANS FROM AIR Rarps, -

244, *Mr. M. Ananthasayanam Ayyangar : (¢) Are Government
aware that all countries in Eutope and in the East are taking steps to
protect the eivil population from air mda, in case of an air attack, by
giving them mask drills ?

L195LAD 8
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(b) What steps, if any, are Governiment taking in this direction to
protect the people of India 1

(¢) Do QGovernment propose taking any steps to improve their
defence in case of a poasible outbreak of war in Europe or in the East 1

Mr. G. R. P. Tottenham : (a) Government understand that the
Governments of several countries have been studying the matter, but
they have no precise information as to the extent to which they have
been training their populations by means of gas mask drills.

(b) and (c). The possibility of air raids on India is remote at
present, and no active measures to train the civil population in methods
of protection are considered necessary. The llonourable Member may
rést assured that the Government wili take such steps as may be neces-
sary, if the need arises.

Prof. N, G. Ranga : Is there any possibility of the Government of
India thinking of throwing bombs on the civilian population outside the
fremtier ¥ They are already doing this on the frontier now.

Mr. G. R. F. Tottenham : I could not hear the ITonourable Member's

question. If he could speak a little slower and a little louder, I might be
able to hear him.

Prof. N. G. Ranga : Is there any possibility of the Government of
India thinking of throwing bombs on the civilian population on this side
of the frontier {

Mr. President (The Ilonourable Sir Abdur Rahim) : That does not
arise. Next question.

RErUSAL oF PERMISSION TO CERTAIN PERSONS TO ENTER QUETTA FOR
AFFORDING RELIEF TO THE EARTHQUAKE SUFFERERS,

245. *Mr. M. Ananthasayanam Ayyangar : (¢) Why have (overn-
ment refused permission to the Indian National Congress Secretaries and

to Mahaima Gandhi to enter Quetta for affording relief to the earthquake
sufferers ¢

(b) Is it not a fact that the Congress leaders rendered invaluable
services to Bihar by giving relief to the earthquake sufferers ?

. (c) What steps have Government taken to see that no thefts are com-
mitted of the properties of the earthquake sufferers at Quetta ?

(d) What is the total value of the property recovered from out of
the debris at Quetta, and how much of this was restored to the owners ¢

Mr. J. G. Acheson : (a) T would refer the Honourable Member to
the answer given by the ITonourable Sir ITenry Craik to part (¢) of Mr.
Satyamurti’s starred guestion No. 219,

(b) Yes, Sir, Government arc aware of the services rendered by the
Congress to the sufferers in the Bihar earthquake.

(¢) The Honourable Member’s attention is invited to Chapters IV
and VI of the pamphlet ‘“ The Quetta Earthauake. 1935 '’, eopies of which
have heen sent to all the Members of this House.

(@) It is not possible to estimate the total value of the property
recovered from under the debris before the city was sealed, as the
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property excavated was handed direet to the owners and no record was
kept. Since the preliminary salvage has started within the sealed area,
property valued at over rupees four lakhs has been handed over to the
owners.

Mr. M Ananthasayanam Ayyanger : What is the value of the
articles still in the possession of Government which have to be surrender-
ed to the owners {

Mr. J. G. Acheson : | am afraid T eannet answer that question with-
out notice.

Pandit Krishna Kant Malaviya : 1s it a fact that one Mr. Hogg of
the Boy Scouts was allowed to proceed to Quetta ¢

Mr. J. Q. Acheson : T do not think that arises out of this question.

PREVENTION OF THE EXPORT OF BILVER AND A Risz IN ITS PRICE.

246. *Mr. M. Apanthasayanam Ayyangar : What steps do Govern-
ment propose to take to prevent the export of silver and to prevent a rise
in the price thereof 1

The Honourable 8ir James Grigg : I would invite the attention of
the Honourable Member to the reply given by me to Mr. Satyamurti’s
starred question No. 223 during the current Seasion.

Mr, M. Ananthasayanam Ayyangar : No, Sir. When I asked that
ynestion, my Honourable friend said there was a question on the paper
later which he would answer, and now he is asking me to go back to
the answer which he gave to the first question,

The Honourable Bir James Grigg : The Honourable Member was
referring to another question of his which appears later on, but if he
weants me to answer the question before it has been reached, I will tell
him here and now, that I do not propose to make any statement of any
kind of the subject of silver while the bullion market is in its present
jumpy state. 1 do not desire to give the speculators sny kind of lead
in any direction.

Mr. M. Ananthasayanam Ayyangar : The Honourable Member......

Mr. President (The Ilonourable Sir Abdur Rahim) : The Honour-
able the Finance Member has said that he is not going to make any
statement on the subject of silver.

Mr. M. Ananthasayanam Ayyangar : There is a question out of the
vague answer that my ITonourable friend has given. The Honourable
Member who puts this question is not a speculator bimself, I may assure
him. I want the Honourable Member to state what steps have been
taken till now to lower the price of silver. let alone the steps that have
to be taken in the future ¥ What steps have been taken till now to
lower the price of silver ?

The Honourable Bir James Grigg : The price of silver has been
regulated by market conditions,

Mr. M. Ananthassyanam Ayyangsr : Has a very large quantity of
silver been sold by the Government of India to reduee the priee of

gilver 1
L185LAD 82
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+'The Honourable Bir James Gngg Thut u a: quautlon which {' do_
not Propose to answer.

' Mr. M. Ananthagiyanam lmngh:‘ T am askmg thh regard to
the sale that has already taken place, and not to the sale that may take
place ‘hereafter. Have the Government: of: India aiveady. sold mﬂnrge
quantity of silver to bring down: the priee of -silver ? dede

The Honourable Sir James Grigg : Does the Honourable Member
mean before the present speculative rise in silver-took'plase ' Of ¢élrse,

they did. Information about that appears in the annual repom 0‘.[' the
Controller of Currency. e

Mr. M. mnthmyamm Amngar Mny I know wlmt quantitms
were sold ¥

e SEETRL PRT

The Honourable Sir James Grigg : 1 cannot say off-hand. You will
find it in- the Contréller’s repott. »~

Mr. M. Ananthasaysnam Ayyaugar : Was my quantity s6ld during
the last three montbs §

The Honourable 8ir James Gng'g That is & question which I refuse'
to answer.

COMBINE FOR WORKING THE Gom MIngs v THE "NrLairis,

247. *Mr. M. Ana.nthuayanam Ayngar (a) Are onx ernment
aware that some Australian and London companies have entered into a
combine for working the gold mines in the Nilgiris {

(b) Have Government investigated the possibilities of opening up
gold mines there ?

(¢) Do Goverument propose to take steps to start a company locally
or to nationalise thet industry ?

/" 'The Honourable Mr. D, G. Mitchell : (¢) The Government of Madras
report that an unregistered company, called the Wynaad Gold Develop-
ment Company, Limited, with English and Australian Directorate ‘has
obtained permission to prospect for gold in certain private Janmam lands
in the Nilgiris.

(b) Certain investigations were made in 1879 and 1901-1902.

(e) No.

» Mr. M. Ananthasayanam Ayyangar ;: Why not {

The Honourable Mr. D, G. Mitchell : In all possibility it was not
worth while,

Prof. N. G. Ranga : Have Govemment ascertained whether it would
be worth while or not t-

The Honourable Mr. D, G. Mitchell : The grade of the ore in that
part of Madras is re low that, even.with the present high.prices af gold,
there is no likelihood of its development being a .paying propesition.

Mr. M. Ananthasayanam' Ayyanger : Then; whas is the explapstion

nf ‘this private eompany eoming in when there is no prospeet of mung
any proﬂt 1
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The Honourable Mr, D. G. Mitchell : The Honourable Member must
remember that hope which springs eternal in the human breast and
which has resulted probably in more money being spent on hunting
and prospecting for gold than has ever been derived from the mining of
it.

Mr. M. Ananthasayanam Ayyangar : What are the results of the in-
ve?tigatmns of 1879 and the later year to which the Honourable Member
referred 1

The Honourable Mr. D. G. Mitchell : Complete failure. One com-
pany in particular obtained no gold whatsoever.

Mr. M. Ananthasayanam Ayyangar : I suppose this information is
available to the persons who are floating the present company {

The Honourable Mr. D. G. Mitchell : I presume so.

Mr. M. Ananthasayanam Ayyangar : Then, why are they floating a
company of that kind 1

Mr. President (The Honourable Sir Abdur Rahim) : Next question,
No. 248.

REFUsAL oF PERMISSION TO OERTAIN PERSONS TO ENTER QUETTA FOB
AFFORDING RELIEF TO THE EARTHQUAKE SUFFERERS. .

248. *Sardar Sant 8ingh: (a¢) Is it a fact thar Mabatma (andhi
and Babu Rajendra Parshad, President of the Indian Nationual Congress,
applied to the authorities for permission to visit Quetta, after the earth-
quake ? If so, what was the correspondence which passed between the
Government and the gentlemen concerned ¥ Will Government lay the fuil
text of the correspondence on the table of this House ¢

(b) What were the reasons which led Government to refuse permis-
sion to Mahatma Gandhi and the President of the Indian National
Congress 1

The Honourable Bir Henry Oraik : (¢) Mr. Gandhi applied for
such permission for himself and others. Babu Rajendra Prasad applied
for such permission for relief parties. Government would have no ob-
jection to laying the correspondence on the table but have not the per-
mission of the gentlemen concerned to do so.

(b) I would refer the Honourable Member to the reply 1 gave to
parts (b) and (¢) of Mr, Satyamurti’s starred question No. 219.

EARTHQUAKE AT QUETTA IN 1931.

249. *Mr, Lalchand Navalrai : (¢) Will Government be pleased
to state if there was an earthquake in Quetta in 1931 ¢ If so, how much
loss of person and propertv did it cause !

(b) What steps did (Jovernment take in Quetta to guard ak‘aﬁuﬁ
such incidents happening thereafter !

(c) Were any carthquake-proof buildings constructed at Quetta !
Were they private or publie, and how far did they stand the recent
dreadful earthquake at Quetta ¥ ' : '
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Mr. J. G. Acheson : (a) The attention of the Honourable Member is
invited to the answer given by the Honourablg Mr. E. B. Howell on the
7th November, 1931, to parts (b) and (c) of his question No. 1245.

(b) All public buildings constructed since 1931 have been built to
earthquake-proof design.

(c) They stood the recent earthquake very suecessfully. As far as
is known no private houses were constructed on earthquake-proof lines.

Mr. Lalchand Navalrai : May 1 know from the Honourable Member
i€ he can give me an idea of the reply given by Mr. Howell in reply to
part (a) ! :

Mr.J. G Acheson : I have it here. It reads :

‘¢ T'he Honourable Member is referred to the communiqué issued by the Honour-
able the Agent to the Governor (eneral in Baluchistan, dated the 20th August, 1931
(which gave the particulars of the earthquake).

In all, 104 deaths have been reported in Kalat State territory and seven deaths
in British Baluchistan. The Central Jail, Railway buildings and other Government
property at Mach were seriously damaged. At Quetta and Ziarat a considerable
number of Government buildings were slightly damaged. In the Bolan pass neighbour-

hood, numerous Government buildings and also the Railway and the road were
seriously damaged, etc.’’

The answer is rather long, but the portion I have read out gives suffi-
cient indication of its nature.

Prof. N. @. Ranga : Why is it that no condition was imposed upou
the private owners to see that they should build their houses only as
earth-quake proof !

Mr. J. G. Acheson : Not that I am aware of.

Prof. N. G. Ranga : Do the Government of India propose to impose
any such condition for the construction of houses in- future.

Mr. J. @. Acheson : Such a proposal is under consideration.

RECENT EARTHQUAKE AT QUETTA.

. 250. *Mr, Lalchand Navalrai: (a) Will Government b~ ploased
to make a full statement as to the happening of the recent earthquake at
Quetta, and state at what time it took place, what immediate steps
Government took, and what arrangements were made for immediate help
end succour to the people on account of the earthquake ¢

() At what time after the earthquake shock did Government, through
the military and civil authorities, commence helping the people who were
alive, and what help did they render to them ¢!

(¢) When was the digging out of people from under the debris com-
menced and when was it stopped and why ¢

(d) How many persons were dug out, dead or alive, during the above
period 1

(¢) Was any outside help called for the purpose of bringing out
people

(f) Did Government do anything to immediately import into Quetta
outgide labour and volunteers in order to help the military and to do
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more extensive work of digging out people during the period it was being
doa_;g! If not, why not ! " P ®

(g) Is it & fact that people and organizations from outside Sind and
the Punjab volunteered to come to Quetta with any amount of labour,
provisions and food-stuffs to do work in an organized, systematic and
diseiplined manner under the control of the military ¢ 1f so, did Gov-
ernment accept the offer t If not, why not ?

~ (R) Are Government aware that the opinion of the people and the
Press has been that had the authorities requisitioned adequate, organized
and disciplined eorps from outside and rushed them to Quetta within a
day or two of the occurrence of the earthquake, not only thousands of
lives would have been saved, but the possibility of the alleged stench
and danger of epidemic would have disappeared ¥ Will Government be
pleased to state full reasons for not so requisitioning ?

(f) Is it a fact that responsible persons from Shikarpur actually
offeréd to go with volunteers, labour, provisions, and other nccessaries 1

(j) Is it a fact that they were permitted to do so and that they
arranged for a special train and equipped it, but the order was counter-
manded and they could not carry out their wishes ¥ If so, why was the
order changed !

(k) Is it a fact that Government subsequently allowed four promi-
ment citizens of Shikarpur, with attendants and provisions, to proceed to
Quetta and also placed two wagons at their disposal for carrying supplies ¢

(1) Is it a fact that the party left Shikarpur but on reaching Jacob-
abad, the Deputy Commissioner, who had received countermanding orders
stopped them from proceeding to Quetta ¥ How do Government ex-
plain this action ?

Mr. G. R. F. Tottenham : (a) to (k). I think the Honourable Member
will find these parts of his gquestion answered in the pamphlet *‘ The

Quetta Earthquake, 1935 7.

(/) to (I). T lay on the table a statement based on information re-
ceived from the local civil authorities which shows that the Honourable
Member has been misinformed in some important respects. o

Statement.

(4) and (§). A band of about 12 volunteers, with provisioss and momey, left

Bhikarpur on the evening of the 81st May and reached Quetta, where they remained
for about two weoks,
. On Juse 1st, Kbhan Bahadur Allahbakhsh, Mahomed Umar and the Hinda
Panchayat, apparently after consulting the local authorities, collected a band of about
50 volunteers, with provisions, money and necessaries, and wanted to send them by
n special train. The local railway authorities were only prepared to attaech an addf-
tional coach to the ordinary train ; but Khan Bahadur Allahhakhsh wired tn the
railwny authorities at Karachi asking for a specisl train. Ian the meantime, orders
were received from the military suthorities at Quetta prohibiting movementa to that
place, and the rmilway authorities had, therefore. to refuse the Khan Bahafur’s
roq?e;teﬂrththumttmtonythntsnpoeilltninmhunmupaud
rquipped. . -

(k) and (1). The facts are as follows. Om this oceusion two wagons chartered
by the persons meutioned above sctually left Shikarpur, ane sttached to a2 goods
train and the other to 8 passenger train. At Jacobabad a deputation of Bhikarpuris,
beaded by Hhan Babadur' Allahbakhsh and corftnining two frontinent Bhilrnori
doctors, called on the District Magistrate, Jacobabad, and asked to be allowed to
procced to Quetta for relief work. Permission was granted ; but subsequently the
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Distriect Mugistrate received instructions from Quetta not to allow medical relief
partics, as the amount of medieal aid in Quetia was adequate. T'ha District Magistrate
met the party at the railway station and explained to them that he could not let them
procced to Quetta. They had already attached their goods wagon to the train, and
although the District Magistrate requested them to allow the wagon to proceed,

ingisted on detaching it, as they themselves were not allowed to go to Quetta. At
s later date, under instructions from the Administrator; Bhikarpur, this wagon was

re-booked to Quetta for free distribution to sufferers as a gift from the Bhikarpar
Relief Committee.

There was an entirely separate party, consisting of three persons (mot four as
stated in the question), which travelled from Shikarpur by the same passenger train
ts Khan Bahadur Allahbakhsh and his parfy. Thia party, the members of which
were Riwan Bahadur Murlidhar, Mr. Alibakhsh (not to be confused with Khan
Bahadur Allahbakhsh) and Mr. Chainrai had received permission to proceed to Quetta

and did so. They were also met by the District Magistrate at the railway station at
Jacobabad, They had no wagon.

Mr. Lalchand Navalrai : May I know from the Honourable Member,

with regard to (¢), whether any outside help was called for the purpose
of bringing out people alive 1

Mr. G. R. P. Tottenham : If the Honourable Member would read the
pamphlet, he would find the information there. I cannot lay my hands
on the exact page, but it is there.

Mr. Lalchand Navalrai : Can the Honourable Member give any idea
whether outside help was ealled or not.

Mr, President (The IIﬂnnurah]el Sir Abdur Rahim) : The Honourable
Member should read the pamphlet.

Mr. Lalchand Navalrai : 1 have read the pamphlet, and I do not find
in it the answers to the questions I have put. May I know from the

Honourable Member if any additional help was called in to belp the
military in order to bring out people alive ?

Mr. G R. F. Tottenham : T would refer the Honourable Member to
page 12 of the pamphlet.

Mr Lalchand Navalrai : May T know then from the Honourable
Member if Mr. Hogg and his scouts were allowed to come in !

Mr. G. R. F. Tottenham : T would refer the Honourable Member to
the bottom of page 12 of the pamphlet, It is all stated there.

Mr. Lalchand Navalrai : T find in the pamphlet that after the 3rd
evemng there was no possibilitv of finding people alive ¥ May I know
how it was not possible to find people alive ¢

Mr. G. R. F. Tottenham : That is not stated in the pamphlet,

Mr. Lalchand Navalrai : Is it not a fact that on the 3rd evening, they

stopped the exeavations on the g‘rouud that further people wﬂl not be
. found alive ! -

Mr. @. BR. F. Tottenham : No, Sir.
Mr, Lalchand Navalrai : What was the reason then 1

Mr. G. R. F. Tottenham : T¢ the Hononrable Member will wait for ‘the
nex! question, T will explain the reason.
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EXCAVATION WORK AT QUETTA AFTER THE EARTHQUAKE.

251. *Mr. Lalchand Navalrai : (a) Will Government be pleased
to state if any attempt was made at any time to resume the excavation
work after it was stopped for the first time after the occurrence of the
earthquake ir Quetta ¥ 1f not, why nott If so, when and for hLow
long, and how many people were extricated from under the drebris alive ¥

(b) Is it & fact that the digging work with a hope of bringing out
people alive was stopped owing to. medical and -sanitary reasons ¥ If so,
who gave that opinion, what was it, and which was the highest authority
which accepted that opinion ?

(0) Why were not suitable sanitary precautions, such as are usually
taken when dead bodies are exhumed, taken or gas masks used for fur-
ther excavating the buried people !

Mr. G. B. F. Tottenham : (a) Regular excavation work in the city
was suspended at night fall on the 3rd June, 1935.. Street clearance was
commenced early in July ; salavge of undamaged houses about the end
of July ; and continuous excavation work early .this month.

1t is not possible to state accurately how many persons were extri-
cated alive.

(b) Yes. The senior civil and military medical officers all agrecd
that to continue operations at that juncture would have involved the
risk of a serious outhreak of disease. This opinion way accepted by the
General Officer Commanding-in-Chief, Western Command, who at that
time was in chief civil as well as military command. It was endorsed
a few days later by the Public Health Commisgsioner with the Govern-
ment of India when he visited Quetta.

(¢) Regular excavation could not have been carried out even with
the use of gas masks without grave danger of an outbreak of disense
among the surviving population. By that time the chance of anybody'’s
being alive in the debris was remote, while an epidemic among ihe sur-
vivors would certainly have caused the loss of numerous lives.

Mr. Lalchand Navalrai : May T know how it was considered that
the chances of finding people alive were remote 1

Mr. G. R. F. Tottenham : That was the experwnee of those who were
working in the area at the time. .

Mr. Lalchand Navalrai: Did these people realise, that when they
stopped excavations, there were many people alive 't ' -

Mr. G. R. F. Tottenham : T should like to know what authority the
Honourable #lember has for that statement. People on'the spot were
satisfied that there was very little chance of finding anybody alive.

During the last few hours of excavation work, I belicve. _nobedy: . was
brought out alive.

Pandit Krishna Kant Malaviya : Even if ome ‘man qmld hava.been
saved, he should not have been allowed to die. et

Mr. G. R F. Tottenham : The Honourable MPI‘I‘Ibﬂ.‘ -cap wake any
statement he likes.
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Beth Haji Abdoola Haroon : May 1 know when martial-law was
proclaimed in Quetta {

Mr. G. BR. F. Tottenham : There is another question on that subject.

Dr. T. 8. 8. Rajan : What is the epidemic which the medical officers
were afraid of !

Mr. G. R. F. Tottenham : Cholera, 1 believe.

Mr M. Ananthasayanam Ayyangar : Is the Honourable Member
aware that for a week and more persons, who were imbedded in eartli
in the Bihar earthquake, were found alive later on.

Mr. G. B. F. Tottenham : That may have been so. 1 have no informa-
tion.

Mr. M. Ananthasayanam Ayyangar : Why was the operation sus-
pended within three days ? ;

Mr. G B. F. Tottenham : The damage and devastation in the eity
of Quetta was of a different character from the damage done in the
comparatively amall towns and villages in Bihar.

Mr. M. Ananthasayanam Ayyangar : Have excavations been made
since then for recovery of property from under the debris ?

Mr. G. R. F. Tottenbam : 1 would refer the Honourable Member to
the answer ] have read out.

8eth Haji Abdoola Haroon : Is salvage work being done at present
by the Government.

Mr. G. R. F, Tottenham : Therc are other gquestions on the subjeet
which my Honourable friend. the Foreign Secretary, will be answering
shortly.

Mr M. Ananthasayanam Ayyangar : Would the recovery of pro-
perty also have led to the outbreak of cholera ?

Mr. G. R. F. Tottenham : There was grave risk of disease arising
from the exposure of corpses lying under the debris. Whether excava-
tions had taken place for the recovery of bodies or of property, ‘he
danger would have been the same.

Pandit Krishna Kant Malaviya : May I know if excavation work
was stopped as Government were short of hands *?

Mr. G. BR. F. Tottenham : Not at all.
Dr. T. 8 8 Rajan : Is not cholera a water borne disease ¢
Mr. G. R. F. Tottenham : T am not a doctor, Sir.

Dr. T. 8 8. Rajan : To say that a decomposed hody would give rise
to cholera is against all scientific faets,

Mr. Bri Prakasa : Was the nature of the damage done in Quetta
different in nature to that done in the great city of Mpngh_vr 1
Mr. G R. F. Tottenham : T have no knowledge of the damage done
there.

Mr M 8 Aney: As regards the outbreak of cholera, mny T know the
names of the medical officers who gave that opinion.
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Mr. G. R F. Tottenham : The Honourable Member will ind them in
this pamphlet.

Mr. M. 8. Aney : Can the Honourable Member oblige me by giving
me the names !

Mr. 8ri Prakasa : On what authority did the Honourable Member say
that the damage done in Quetta was different from that in Bihar ¢

Mr. G. R. F. Tottenham : On the basis of facts, Sir.

Mr. 8ri Prakasa : But did not the Honourable gentleman say that
he had no knowledge of the damage done in Bihar !

Mr. Lalchand Navalrai : May I know from the Honourahle Member
whether, when the excavations were made for finding out the property,
cholera raged there then or not {

Mr. G R. F. Tottenham : The excavations were made after due
precautions had been taken, and the danger of disease, I understand, is
now less, because a large number of the corpses have dried up.

. Mr. Lalchand Navalrai: May I know if no precautions would have
availed at that time ! Would any precautions not have availed at the
time after the 3rd of that month ¢

Mr. G. R. F. Tottenham : I have answered that in reply to part (¢)
of the Honourable Member’s original question.

ALLEGED DISAPPEARANCE OF OERTAIN PERSONB AFTER THE EARTHQUAKE AT
QUETTA.

252, ¥Mr. Lalchand Navalrai: (a) Is it a fact that some Ipcople,
including some women, were taken to the Relief Camp immediately
after the earthquake at Quetta ¥ If so, had they any ornaments and
valuable on their person, and how were they disposed of ?

(b) Is it a fact that some persons, including certain women, dis-
appeared after they were secured from under the debris !

() Were they traced subsequently ¥ What steps did Government
take to find them out ?

Mr. G. R. F. Tottenham : (a) Hundreds of people of both sexes were
taken in lorries to the Relief Camp soon after the Earthquake and a
very large number want there on foot. It is naturally quite impossible
to say what ornaments or valuables they had in their possession nor how
they disposed of them.

(b) and (c). As far as is known no persons disappeared after being
dug out from the debris.

Mr. Lalchand Navalrai : May I know from the Honourable Member.
whether, when these people were taken to the hospital, the ornaments
on the persons of the women were removed or not !

Mr G. R. F. Tottenham : Certainly not.

Mr. Lalchand Navalrai : Where did they go, then ¥ They must
have had some ornaments,—or they had no ornaments at all t Tf there

were no ornaments, where did they go !
(No answer.)
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Beth Govind Das : Did those ornaments then go into ‘thé poekets
of the Government servants ?

(Cries of ** Order, order.”’)

Mr. Lalchand Navalrai : Sir, the Honourable Member is not answer-
ing my question.

Mr. President (The Honourable Sir Abdur Rshim) : Apparently
the Honourable Member is not in a position to answer it.

CHILDREN SECURED AFTER THE EARTHQUAKE AT QUETTA.

253. *Mr. Lalchand Navalrai: (a) Were any children secured on
the night of the earthquake at Quetta and thereafter ¥ If go, how many
were males and how many females, and how were they disposed of 1

(b) Were there any unclaimed children and orphans in charge of
Government ! .Ifso, how have they been disposed of {

Mr. G. R. F. Tottenham : (a) and (b). Many children were rescued
and left the city with their parents or relatives, but I am unable to give
their numbers. As far as is known only one orphan, a Sindhi girl, was
found. She was admitted to the Race Course Hospital on the 2nd June
and was subsequently sent to the Shikarpur Orphanage. Twenty-two
Muslim orphans, who were living in the Quetta Muslim Orphanage, were
removed to the Lahore Orphanage on the 2nd June, 1935.

Mr. Lalchand Navalrai : Were there no orphans admitted to hos-
pitals, and, if so, where were they then sent 1

Mr G. R F. Tottenham : I have just given the information in reply
to the Honourable Membher’s question.

CASUALTIES DURING THE KEARTHQUAKE AT QUETTA AND VALUE OF THE
PROPERTY LOST.

254, *Mr. Lalchand Navalrai: (¢) Will Government be pleased

to state how many people in all were killed during the earthquake at
Quetta, and how much property was lost !

(b) How many Europeans, civil and military, were killed and
injured, respectively ? : :

(¢) How many of them were secured alive from under the debris.
and when was excavation made for them, and for how long ¢

_(d) Were any Europeans sent away_ to Eurn'po__? Tf so, what was
their number, 'an(iv when were they sent !

Mr. G. R. F. Tottenham : (a) As regards the first part, the Honour-
able Memnber’s attention is invited to page 1 of the pamphlet * The
Quetta Earthquake, 1935 ’’ a copy of which was sent to him on the 29th
August, 1935 ' T '

As regards the second part, it is impossible to estimate the valuc of
the property lost, but in Quetta city alone, approximately fifteen thousanid
shops and houses were destroyed or badly damaged.
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(b) The approxmate numbers are : . .. .. .. oo
' ' - - Killed. Iujur_sd.
\ (;) Army B ..omn 30
~ (#%) Rayal ,Au: Fome e 56 . 132
c () Givil ' oL P AL 90 " 59
{wJ \Torth Western Rallway % N 27
” 'r'ofal ‘ .o 252 8
(e) The spproxinlato numﬁers are T
) Royal ,Al.l'.lf_"-"l?{-‘r_ﬁ, e e 8
' Givil L, e Theuﬂg'umdo not
.. include .. many
© "’ Europeans  who
"' ‘wére able ‘to ex-
T " ©t 7' ‘tricate themselves
e L armeie o F ol cos - OFWeRe Yescupd by
- .o . their servants
. before ‘arganised

! ) - . S regioune’ phtleﬂ
T arrived.

It is impossible to say in each ecase when excavation began and how
long it lasted.

(d) Yes, 1,176. ‘They were provided with passages as soon as aceom-
modation in steamers was available for them. The majority were sent
in a speecially chartered ship on the 21st June, 1935. Some had te be
detained until fit to travel.

Mr. M. Ananthasayanam Ayyangar : What was the total poyula-
tion of Europeans in Quetta at the date of this earthquake ¥

Mr, G. B F. Tottenham : I do not know, Sir.

BALVAGE OF Pnomm AT QUETTA AFTER THE EARTHQUAKE.

255, *Mr. Lalchand Navalrai : (6) When did the salvage of pro-
perty commence at Quetta after the earthquake, and how long did it
last 1

(b) How much property was secured during the salvage work and
what was the cost incurred for doing so !

(¢) Is it a faet that a persistent and earnest demand was made
for an early salvage ! If so, why was it refused 1

(dY ‘Are Government aware that the traders of Quetta, particularly
Shikarpur bankers, had a great stake and is it a fact that they requeﬂted
for very carly excavation of their documents and valuable securities, but
the request was rejected ¥ 1If w0, why ¥ When were such excavations
made after s8ll ¥
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Mr, G. R. F. Tottenham : (a) The salvage of certain essential items,
such as food and petrol, began immediately after the earthquake. On
the fifth day it had to be confined to selected areas owing to the danger
of infection, and operations in the city area were suspended for this reason.
The Honourable Member is referred to the Communiqués issued on the
10th and 30th July and the 30th August regarding the resumption of
salvage operations.

(b) Government have no precise information as to the value of the
large amount of property that has been salved or the cost of salving it.

(c) and (d). Such demands as were made for early salvage had to be
refused for the reasons explained in the answer to part (). The rescuc
of human heings rather than of property was naturally the first concern
of the authorities.

Mr. Lalchand Navalrai : May I know if excavations have now been
made for the purpose of salvaging the documents and securities or not !

Mr. G, R. F. Tottenham : If the Honourable Member will read the
communiqués to which I have referred in part (a) of my answer, he will
find what has, and has not yet, been done in this matter.

Mr. M. Ananthasayanam Ayyangar : Is there no list maintained of
property recovered from the debris ?

Mr. G. R. F. Tottenham : Does the Honourable Member wish to
know whether a list of property owners is maintained ?

Mr. M. Ananthasayanam Ayyangar : A list of the property re-
covered.

Mr. G. B. F. Tottenham : Yes, I believe very careful lists are
maintained.

Mr. Lalchand Navalrai : Why then are Government not able to
cstimate the value of the property recovered ?

Mr. G. R. F. Tottenham : My Honourable friend, the Foreign Secre-
tary, has already stated the value of the property which has been recovered
since the regular excavation work began a few weeks ago. That amounts,
I believe, to something between rupees four and five lakhs. We have no
definite information as to the value and amount of property that was
recovered in the earlier days, directly after the earthquake took place.

Mr. M. Ananthasayanam Ayyangar : In the earlier stages, was the
property salvaged handed over without any receipt, irrespective of the
claims of the rightful owners ?

Mr. G. R. F. Tottenham : Just after the earthquake, a number of
owners of property were able to go and take over their property them-
selves, and no precise record, I imagine, was kept of those transactions.

Mr. M. Ananthasayanam Ayyangar : Are Government assured that
whatever property came into the hands of the relief workers were passed
to the rightful owners ?

Mr. G. R. F. Tottenham : Every possible precaution is being taken
and every possible step is being taken to see that property is restored
as far as possible and as quickly as possible, to its rightful owners.
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Re-BuiLpiNg oF QUETTA.

256. *Mr. Lalchand Navalrai: (a) Do Government propose to

:ﬁib!tmdi Quetta ? If so, at what place, under what plan and with what
ety

- (b) What precautions do Government propose to take to mitigate

loss of person and property from any earthquake in future in the

Quetta area !

Mr. G. R. F. Tottenham : (a) and (b). The Honourable Member’s
attention i invited to Chapter VIII of the pamphlet, ‘‘ The Quetta Earth-
quake, 1935 ’, copies of whieh were sent to all Members of this House
on the 29th August, 1985. The whole matter is still under consideration.

Mr M Ananthasayanam Ayyanger : With reference to the state-
taent of the Honourable Member in connection with the previous question

as to the loss of life among the Buropean civil and military officers there,
may I know for the information of the House whether the houses that
have been built for European civil and military officers were of a different
type and earthquake-proof ?

Mr. G. R. F. Tottenham : No, Sir. Before this earthquake, thers
were no earthquake-proof construetions in Quetta, apart from the few
buildings that were built on earthquake-proof lines between 1931, when
the last earthquake took place, and 1935 : and none of those buildings,
as far as T am aware, were buildings for military officers ; they were
mostly, I think, for railway officers.

Mr. M. Apanthasayanam Ayyangar : Then, how does the Honour-
able Member account for the lesser loss of life among the European mili-
tary and eivil officers !

Mr. G. R. F. Tottenham : The main reason was that the buildings
in the eity were extremely badly constructed ; they had no proper mortar,
and so forth. '

Mr. Lalchand Navalrai : May I know, since Quetta is still shaking,
wlether on that account Quetta would be removed from its present site,
and, if so, where {

Mr. G. B. F. Tottenbam : | caunot give any further information on
that point. The matter is still under consideration at the moment,

THE CRIMINAL LAW AMENDMENT BILL.

Mr. President (The Honourable Sir Abdur Rahim) : The IHouse will
now resume consideration of the following wmoation

12 Noox. moved by the Honourable Sir Henry Craik :

‘* T'hat the Bill to amend the Criminal Law be takem into consideration.’’

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, T was
rather disappointed when T heard the speech of the Honourable the
Home Member. It seemed that the Honourable Sir Henry Craik was
treading upon fresh ground and he had no knowledgze of the past. the
commitments of his predecessors, Sir James Crerar and Sir Harrv Haig.
When the Emergency Press measure was first introduced in 1931, Sir
James Crerar gave a definite assurance to the House that the Bill was a
temnorary measure and it was only aimed at terrorist crimes and terrorist



718 LBGISLATIVE ASSEMBLY. [10Tu BEP. 1935,

[Mr. B. Das.]

movements.. Thereafter, not only Sir James Crersr, but his suecessor, Sir
Harvy Haig, repeated. that assurance and, he even gave the. assurance to
the Ilouse that the Press Emergency Act which was incorporaved in. the
Ordingnee Act of 1932 would be withdrawn in time. But, singe then, th§
Honourabie Sir Henry Craik has ‘discovered new sins on' the part of us,
Indians, and he wants to perpetuate this Aect. Last year, when he was &
fresh Member to this House, he said that India had two publie ememiesi--
public enemy No. 1, the terrorist, and public:epemy:Np. 2, the Commmynist.
But this year, very obvidusly, he has discovered public enemy No. 3, which
ig the communal dissenter. . If I know the why in which his meatality is
working, I will ml:i cll)le suﬁprised;li{. in th;lneari futur;:f he. digcevers another,

ublic enemy, which -will be called public enen 0. 4, namely ‘' the
Eéntempts 0% the High Courts in’ T_ﬁgig' o I?ﬁl; later on, try to ¥how
that the High Courts in India are siding with the executive and making
ug helieve that Indiang’ cannot expect the British’ sensé of justice any

more from the Indian High Courts.

Sir, 1 must take this opportunity of offering ‘my congratulations to
Mr. Griffiths for his able maiden speech. This is the second time. that
Bengal has sent us a civilian—the -first. was the Irish civilian, Mr..
Donovan—who can make. a fine speech.. But I was very much surpri
to find that both Mr. Griffiths and Sir Henry Craik were trotting out the
same old arguments of 1930-31, They ‘had no fresh arguments to put
forward as to why this Press Emergeney.Act and this Ordinances Act:
should be perpetuated. There was nothing new in all the arguments that
Mr. Griffiths brought forward and for ‘which he was cheeréd by the hench-
men of tie Government sitting on the other side of the Hotse. < Kl1 those
arzuments were repeated ad nauseam by Sir James Crerar and Sir Harry
Haig and the then supporters of Government. 'Not a gingle new fact was
Lrought oult by the Home Member or even by his able supporter from
Midnapore. I would ask Mr. Griffiths—T am sorry he is not present in
the IHouse—whether he read the speeches of Mr. K. .C. Neogy.. and
Mr. 8. (!, Mitra on the question of the Dacca riots and the Midnapore riots
at the time when the Bengal Ordinance Bills were disenssed and passed,
and the various tragedies that were perpetrated by the Bureaucracy in
Benpal by those Black and Tan methods ¢ T challenge also Mr. Griffiths,
including the Home Member, to tell me why the Nelson Committee’s report
was not published. Why is it that-the-Adami Committee’s report on the
Dacca riots was not published * The Adami Committee was appointed
to inquire into the troubles of Dacca, and 1 believe at that time Mr. Griffiths
wns in Dacca. Very likely he was the Diwan of the Nawab of Daeca when
the riots took place at Rahmatpur and other places. I want to know why
those two reports were not published. Sir Harry Haig gave us an assur-
ance on the floor of the House that a Government Committee was being
appointed to inquire into the canses of the Dacca riots. That report never
saw the light of the day. When the predecessor of the present Home
Member was questioned, he began to reply in a roundabout way. Gov-
ernment. did not publish those two reports beeause they knew that, if thoseé
two reports would see the lght of the day, the Bengal Government. the
Bengal exeeutive and the Bengal police would stand condemned; not only
before the people of India, but before the civilized nations of ‘the world.:
That was the reason why those two reports were not publisked. - The same .
remnarks aiso apply to the repott of the Government Committee in connee-
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lion with the riots in the Hijli camp, which also did not see the Kght of the
day. I 'hppe, when the Home Member stands up to justify his unjustifi-
able position, he will be good enough to say why those three reports were
never published. Bir, I will only ask the Honourable the Home Member,
who is so very new to the Bengal politics and the mysterious dealings of
the Bengal administration, to revise his memory by reading the debates
that took place on the floor of the House and, though I am not a Bengali,
the impression that was left on my mind was that the Bengal Government
was overdoing the case.

Sir, one must seek the grounds why Government want to perpetuate
this legislation. The Honourable the Home Member has dropped a hint.
He wanis to give a certain amount of security to the new Ministers.
Whether the new Ministers will have any power or whether the IJureau-
cracy, the Civil Service, will control the new Ministers under the new
dispensation of provineial autonomy or whether they want ro continne
the present system of autocratic administration, are points on which 1
do not wish to express any opinion. But I do wish to say this that the
Qoverrment of India -are not anxious so much for the new Ministers as to
enable their followers, the Civil Service, to continue the present system
of administration. I want to know how is it that, whenever the Govern-
menl of India introduce a Criminal Law Amendment Bill ou the floor
of this House, red leaflets and red placards are always civculated in
Chittagong and placards are posted all over the town ¥ Here is a cutting
I have got from the Hindustan Times which says that the uorthern
quarter of the town of Chittagong was plastered with red leallets in
Bengali which were removed by the police. As far as I know—and I
would like to be corrected by the Honourable the Home Member if I am
wrongz—there is martial law in Chittagong and no Bengali youth can
o out after the evening. This very thing happened in 1931 and 1932
when this ITouse discussed similar measures. Sir, the public suspicion
is, and we have often given expression to this, that the police is hehind
all these. The police and the military are controlling the Chittagong
town and there are curfew orders there ; and, yet, in the night, some
vouths were able to go out and put these placards all over the town, This
is very surprising indeed ! It only shows the methods that are adopted
by the Bureaucracy and the alien Government to justify their case.

Sir, the Amria Bazar Patrika has published a Government ciroulur
which leads me to infer what is behind the Government mind in perpetuat-
ing this Ordinances Act. This is the circular issued by the District In-
telligence. Branch Institute of Bengal. I am glad that my Honourable
friend, Mr, Griffiths, is here and he will justify this circular if be gets
another chance to speak on this Bill and he will Jjustify the action whieh
his Government has taken. This circular which the police m Bengul
eireulated to their underlinks of the police department reads thus :

«¢ At the instance of Pandit Madan Mlohan Malaviya, a new party has grown
up under the caption of ‘ Congress Nationalist Party . In Bengal, its nominees heve
gwept all the polls in the recent Assembly elections, defeating their rival eandidates
set up by the Congress Parliamentary Board of Dr. B. O. Roy. The Congrems
Nationalist Party sims at the rejection of the Communal Award and the White Paper.
Whether any members are being enrolled by the Nationalist Party or any orgafisa-
tion supporting them is being set up, you would intimate aecordingly. Henoefoth,
any enrolment of Congress members or organizing Congress activities should be men-
tioned in your weekly eonfidentinl reports.’’

LIYSLALD o et C
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Bir, this shows what the Bengal Government has in mind, and if the
Hononrable the Home Member is still exercising superintendence and con-
trol over the Government of Bengal, then, 1 think the Government of
India is & party to this kind of circular to the departmental myrmidons
in Beugsl. 1 hope, when my Honourable friend, the Deputy President,
rises to speak on behalf of Bengal, he would like to tell us how the police
are harassing the Nationalist Party and the Congress organisations in
Bengal, so that my Honourable friend, Sir Henry Craik’s secret ambitio,
that the Ministers under the new regime should be all toadies and not
nationalists, would be fruetified. This shows that the Government have
got a deeper policy. A new Home Member comes and repudiates what
his predecessor has said in the past, namely, that this measure would not
coptmue permanently and that this measure would aim at onmly terrorist
crimes.

Sir, | have often condemned, on the floor of the House, terrorist crimes,
and Siv Harry Haig, while he was a Member of this House, agreed in the
end with the (Government of Bengal and wanted that the Government of
India and the Government of Bengal should collaborate in finding employ-
ment for the unemployed and they should find the energies of these youths
diverted from terrorist crimes. My Honourable friend, Mr. Sarma, talked
of Sir Ceorge Anderson’s speech. I take this opportunity to refer to
Mr, Sarma’s speech just a second. It seems Mr. Sarma made an exeur-
sion last year to England and hob-nobbed with the high and mighty in
the India Office and gave banquets which were all well-known. But he
seems to have had no time to acquaint himself with the British publie, and,
therefore, he took shelter as a speaker on the floor of this House and
insulted the intelligence of the British public that they do not read the
British press and that public opinion is not shaped by the British press.
If T were an Englishman, T would feel indignant at such a statement coming
from anybody, and 1 believe my Honourable friend, Mr. Sarma, got an
enibrace from the Honourable the Home Member which he was eagerly
looking forward. Well, Sir, the Honourable the Home Member might
embrace Mr. Sarma, but no Britisher, proud of his nation and of the
liberties of the British press, would embrace Mr. Sarma, rather would
detest hiz speech, If His Excellency Sir George Anderson, at this late
stage, wants that the detenmus should be trained in agrieultural activities
and opportunities should be found ‘for them as to how to live in the
pursuit of agriculture, I want to know what did the Government of India
and the Government of Bengal do in the past, and why did they not think
of solving this so-called problem of unemployment, whether it is among
the educated classes of Bengal or amongst the unemployed workers in
Bombay whom the Honourable the Home Member dubs as Communists.
Th~ Meerut Conspiracy Case proved that there is very little justification
for thinking that there is any widespread movement of Commuuism in
India. 1 read Communist books and I believe the Honourable Sir Henry
(Craik in his leisure moments may be reading those books just to enlizhten
his soul and spirit. That does not mean that the soil of India is suitable
for the spread of Communism. I challenged the Honourable the Home
Member Jast Session whether he wants to condemn Socialism as a public
enemy of Tndia, and he did say, no, he had no aim at Socialism. T know
in India there is the Socialist Party growing inside the very Congress to
which 1 belong. If it is honest and pure Socialism, the Socialisra of
Pandit Jawahir Lal Nehru, T have nothing to quarrel with ; but to raise

»
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this bogey of Communism to perpetuate measures that will give a handle
to the lLieutenants of Government to do anything they like, to pursue
Bluck and Tan methods which they pursued in Ireland just before
De'Valera freed Ireland from the yoke of England, then, Sir, I condemn
the action of the Government,

I should like to allude to one thing more. The Honourable the liome
Member talked about the friendly amd the uniriendly presses. As an
old Member of this House, I know and I have been accustomed to see
Home Members in the past taking all the press into their confidence and
talking 10 them. Somehow, the Ilonourable the Ilome Member, Sir
Henry Craik, experienced as he is, tried to flirt with the Hindu of Madras
and invited the only Indian representative of that paper. He did not
invite the representatives of the other papers, not even the represonta-
tives of the Associated Press of India or the United Press or the l'ree
Press of India. This new system of flirtation will not do any good. I
do not know whether the Honourable the Ilome Member read that speech
of the late Mr. A. Rangaswami Iyengar while he presided over the All-
India Journalistic Conference in 1931' and where he condemned the Press
Ordinance that was introduced in 1930. o, if the Honourable the Home
Member, thinks that by setting one particular section against another
section of the Indian press, he will try to create dissension amongst the
Indiap press, he will be thoroughly disillusioned. His predecesvors did
the same. They caused communal dissension which he now calls Public
Encmy No. 3. If there is communal difference in India, as my Honourable
friend, Dr. Deshmukh, has already pointed out, 1 blame the Giovernment
for it. ! do not say that the Honourable Sir Henry Craik was a party
to it, he might have been a party to it in the Punjab, 1 do not know any-
thing abour his work in the Punjab. But 1, who has been here for the last
12 years, know how the policy of the different Home Members has cuused
this deep communal tension. Well, the story has ended. My Muham-
madan Lrethren have got the ("ommunal Award and they are satisfied with
it, and they are not going to play any more into the hands of the Govern-
ment and play their tune. So, I submit that Government cannot set
a nationalist paper like the Hindu against the other press so that there
will be dissension and they can get help from an unexpected quarter
where no Government will expect help. I congratulate, rather I pity,
the Government of India for having postponed my Bill to repeal the
Crimina]l Law Amendment Act, 1908, to another date. It is coming on
the 17th of this month. I should have thought that Government had a
grain of common sense. Why did Government originally fix the 3rd
instant as the non-official day for Bills ! While the ballot box was
placed on the table outside the Chamber, and while most of us signed
our names in the numbered list, suddenly a falwa comes in in the name
of the Governor General to the effect that the non-official day has been
changed from the 3rd to the 24th. 1 submit that either the Governmor
Ueneral has not discharged his responsibility or that he is incompetent
to discharge his responsibility, because, why was it done on the day when
the ballot box was placed on the table for Members to sign their names
in that register. That shows the incompetency of the Governor General
and his advisers, whether they are the whole Execiftive Council or only
one Member is involved in it. .

Sir, I told the Honourable Member that he would create in a year or
so public enemy No. 4 in the matter of legislating for contempt of Courts.

‘ c?
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Only yesterday, I got from my esteemed friend, Mr. C. Y. Chintamani, &
copy of an editorial which was published about certain contempt of
Court created through an article in his paper. We, who belong to the
eastern part of India, were surprised at the punishment of that great
editor, Mr. Tushar Kanti Ghosh of the Amrita Bazar Patrika who was
punished by the High Court of Calcutta for a slight error, which may be
called contempt of Court. Sir, I am not a lawyer and I am not afraid
of speaking out boldly even against the Indian High Courts which are at
present functioning as part of the executive Government. The I. C. 8.
men are going to be High Court Judges perpetually,—so it is provided in
the Government of India Act,

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able gentleman is perhaps wandering far away from the Bill.

Mr. B. Das : Yes, Sir, but I am giving the necessary advice as to
what will come next year....... s

Mr. President (The Ilonourable Sir Abdur Rahim) : There  are
other Honourable Members who desire to speak on the Bill itself.

Mr. B. Das : So, Sir, I have no hope from this Government or the
High Courts. The High Courts have fallen in my estimation and in the
estimation of the Indian publie, because they do not administer justice
and they misrepresent justice in India and identify themselves with the
executive............

Mr. President (The Honourable Sir Abdur Rahim) : The Chair will
not allow the Honourable Member to make these reflections on the High
Courts,

Mr. B. Das : Sir, what this Government want is permanent protec-
tion. They have got it through the Government of India Act in the
shape of safeguards. And, only three days ago, the Honourable the
Finance Member said that an industry which required permanent pro-
tection had no right to exist. I would repeat the same admonition ; I
would say that a Government which wants permanent and perpetual
‘protection, whether by means of safeguards or by means of Ordinance
Bills or Press Laws, has no right to exist, and, therefore, I ask them to
get out of this country.

Dr. R. D. Dalal (Nominated Non-Official) : Bir, in supporting the
motion moved by the Honourable the Home Member to take into con-
sideration the Criminal L.aw Amendment Bill, 1 desire to refer to some
of the general conaiderations of the Bill ; and, in doing so, I shall occupy
the attention of this Honourable House for only a few minutes. In the
first place, I congratulate the Honourable the Home Member on hringing
forward this Bill in the interests of public security and tranquillity—in
the interests of the peaceful development of the country and the liberty
of the action of individuals in the political, social, and economic sphere.
This Bill proposes to replace the Criminal Law Amendment Aect of 1932,
which is due to expire on the 18th December, 1935. Sir, T confess that
this Bill has evoked a good deal of opposition from the Honourable
Membere opposite, and I am conscious that more dissentient voices will he
raised. But I submit that all legislation is unpopular with somebody ;
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and Honourable Members must be aware of the most salutary meagnres
denounced as iniquitous at the time of their introduction and of the
Government savagely abused for the passing of the Acts, which were
afterwards extolled and applauded as their principal title to fame,

Now, 8ir, I shall just say onée word as regards the Civil Dis-
obedience Movement, and I shall then pass to an important item, namely,
the control of the press.

8ir, I respectfully ask, does any right-minded Indian desire to return
to the dreadful conditions of 1930 Civil Disobedience Campaign, namely,
the horrible carnage and bloodshed of Cawnpore, the ghastly tragedies at
Sholapur, the dislocation of trade and business, hartals, frenzied appeals
to boycott and obstruction, raids on salt pans, the looting and burning of
foreign goods, corrupting frontier tribes, murder, rape and arson t If
there is one thing which the people of India desire, it is to be saved from
the horrors of 1930. The Congress has time and again declared that the
Civil Disobedience Movement may be revived any time, the object being
to destroy the law, and to paralyse and coerce the Government, and to
intimidate and coerce those individuals who do not agree with the Con-
gress. The behaviour of the extremists cannot be depended upon. The
Civil Disobedience Movement was started for the second time on quite
inadequate grounds ; and if these powers are relaxed, it is just possible
that the Civil Disobedience Movement may be started for the third time.
Further, Mr. Gandbi, Leader of the Congress, has time and again declared
that Civil Disobedience is with him an article of faith. Furthermore,
four or five days back, on the 5th September, my Honourable friend,
Mr. Satyamurti, Secretary of the Congress Party, solemnly admitted that
Civil Disobedience would never be abandoned. For these reasons I have
reluctantly come to the conclusion that it is unwise to omit from the new
tAct the sections which expressly refer to the Civil Disobedience Move-
ment—this subversive movement, which is the denial to democracy, an
enemy of freedom, and an obstacle to reform.

Sir, T submit that.no innocent law-abiding person has any reason to
fear the effect of the provigions of this Bill ; and the honest and well-
oonducted press has nothing to fear from this Bill. These powers are
necessary owing to proved ineffectiveness of the existing law. Prosecu-
tion for sedition is a slow, complicated, elaborate proceeding, und even
when a - convietion is obtained, it is obtained against a man of straw.
The editor. who actually directs and inspires the policy of the paper and
who writes seditious artieles, sits quietly, easily, safely, and comfortably
in the backgronnd. Of course Government ean publish a contradiction
in a communique, but the mischief is already done by the original false
statement or insinnation. Bir, the comsistent policy of Government haes
been to maintain the Indian press as free from control as possible ; bat
circumstances have compelled Government to impose or to re-impose
execntive control. The liberty to print attacks on Government, {o
impute evil motives to Government, to incite to refusal to pay or to acts
of violence—this liberty is surely not the true freedom of the press.
Much has heen said as to restrieting and curbing and eurtailing the
liberty of the press ; but I submit that liberty is more easily destroyed
by those who abuse it than by those who restrict it. T confess that the
Tydign press, especially the vernacular press, has played a very important
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part in creating public opinion and interest in political affairs amongst
the masses. But a great deal of mischief that has been created is due to
the vapourings and vagaries of the vernacular press. Lawlessness, cori-
munal bias, hatred between the -different communities, Hindu-Moslem
riots, all these are mostly due to the vernacular press. The Indian
National Congress is admittedly the strongest and best organised political
force in India ; and the Congress has unquestionably succeeded in rousing
the masses. This success is. mainly due to the vernacular press. There
is no doubt that in the past a torrent of misrepresentation, perversion,
and sheer invention has poured from the vernacular press ; and the ver-
necular newspapers have encouraged the spirit of lawlessness by praising
to the skies every manifestation of defiance of the law ; what is more they_
have stimulated the lower passions of their readers by every means rang-
ing from salacious advertisement to the condonation of murder. Now,
Sir, with your permission, 1 shall refer to the bomb explosion in the
Legislative Assembly Chamber at New Delhi. That dastardly outrage
was perpetrated on the 8th April, 1929.

Mr. Bri Prakasa (Allahabad and Jhansi Divisions :  Non-Muham-
madan Rural) : Can that be prevented by this Bill ¢

Dr. R. D. Dalal : My cousin—Sir Bamonji Dalal was seriously injured
ag a result of that bomb explosion. Holding strongly as I do the view
that the Criminal Law Amendment Act of 1932 has exerted a powerful
deterrent influence and in view of what has happened to my family, I
regard the press provisions with muech gratification, becanse I am con-
vinced that the idea of that Delhi bomb explosion was nurtured as a
result of seditious writings.

Now, 8ir, with your permission, T shall state very briefly how seditious
writings become disseminated in rural areas. T was one of Secretary of
State’s doctors for plague duty in India, and one of my duties was to
carry on rat-destruction as a measure against plague. So in the even-
ir'_‘!ﬁs I had to supervise the laying of rat-poison.baits in the houses of

illagers. During those rounds many a time I saw large numbers of

villagers assembled in the open air, or in & village school, or at the village
chavds ; and to those crowds articles from wernacular newspapers were
read loudly by some one of the audience, and then they were eriticised.
I need hardly point out that at those meetings disaffection against the
British Raj in India was fostered ; and I need hardly add that seditious
writings are the poisonous seed, which must sometimes fall upon the soil
of immature or discontented minds, and that from such root in due course
springs the impulse, which drives human beings to ruthless and shame-
less erime and invests it with the false halo of self-sacrifice.

~ Bir, I submit that every sensible, reasonable, and right-thinking per-
son will agree that these weighty considerations I have briefly indicated
prove the necessity for this Bill and establish its justification. I am
strongly of the opinion that some sueh legislation as is now before this
Honourable House is absolutely necessary in order to resist the forces
which would create a state of anarchy and chaos, and in order to bring to
_fruition the policy of Government to hand over to the future Govern-
ment a working administration in such a manner that the transfer of
command shall be a transfer of power and not of weakers ; and I
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earnestly, with all the force and conviction of which I am capable,
appeal for the support of all Honourable Members, who have at heart the
peace, welfare, and happiness of the people of this country. (Cheers.)

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions :
Non-Muhammadan Rural) : Mr. President, in discussing the Bill
before us, the first and the foremost question is what is the oceasion,
what is the neccessity, what is the scope and what is the object of this
Bill. The Honourable the Home Member has told us that the occasion
18 this : the (Criminal Law Amendment Act of 1932 will expire in
December, 1935. The Government of India propose, by this Bill, to
continue certain of the provisions of that Act in a permanent form,
and he told us that this legislation is a safeguard against the four
menaces of terrorism, communalism, Communism and the Civil Dis-
obedience Movement, The question which I ask Honourable Members
of this House to consider is this : is it really a bona fide excuse—these
four grounds that have been made the foundation of the proposed
legislation 7 1{ it is really intended to perpetuate the provisions of
the Criminal Law Amendment Act of 1932, it is necessary to sec what
that Bill was. Was that Bill for fighting these three menaces, terro-
rism. communalism and Communism ¥ It would appear from an exa-
mination of the Act of 1932 that that Aet had nothing to do with the
terrorist movement, or, for that matter, with communist movement or
with communalism. The Aect of 1932 was based on the provisions of
Ordinance No. 10 of 1932. That was an Ordinance, the preamble of
which says :

‘* Whereas an cwmergency has arisen which makes it nocessary to confer lPaeb,l
powers upon the Government for the purpose of maintenance of law and order.’’

That was in April, 1932, We must remember what was that emer-
gency. Was it Communism or was it communalism, or, for the mnatter
of that, can it be said that that emergency was terrorism ! We all
know what that emergency was. That emergency was the Civil Dis-
obedience Movement of 1932. To say that terrorism was the cmer-
geney is {o say something which is absolutely meaningless. What
is the meaning of emergency ! Emergency means a sudden occurrence,
a sudden appearance, an unexpected oceurrence, something which
unexpectedly happens is a matter of emergency. Can it be said that
the terrorist movement was an emergency which occurred in 1932 ¢
Sir, the terrorist movement has been going on in this country for a
long number of years, and there was already in the provinces emergzency
legislation cxisting to fight the terrorist movement. Therefore, Sir,
it i8 quite obvious that the terrorist movement was not one of the
objects for enacting the Act of 1932, We all know, Sir, that when
that Ordinancce of 1932 expired in December, Government thonght it
necessary to replace it by the Aet of 1932, which it is now proposed
to perpetuate. Now, Sir, what did the Honourable the Home Member
in charee of the Bill say when this Act of 1932 was enacted ! Tt was
gtated in the Statement of Obijects and Reasons appended to that
mensure—T am quoting the exaet words :

** That the organisers of the Civil Disobedience Movement have not yet abandoned
their attempt to paralyse the Government and to eoerce law-abiding citizens.”’

That was the avowed justification for the necessity for the Act
of 1932. There was no mention made at that time of the terrorist
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movement. We need not labour this point. When the then Homeé

Member moved for reference of the Bill to the Select Commlttpe, he
said this :

** The objects of the Bill were to deal with the manifestations of the Oivil Dis-
obedience Movement and, in icular, to deal with certain forms of intimidation,
particularly picketing and boyecotting, with certain matters connected with unlawful
uussociations- and with control of the press. On the foundation of this Bill which is

bafore the Meuss, which was intended to apply to manifestations of the Civil Dis-
obedience Movement which are a})t to occur throughout India, various Local Govern.
menta have also introduced supp!

ementary legislation in their local Councils, legisla-
tion which appears in general, though of a more drastic character than the propola].n
hefore this House, to be recciving the approval of the local Councils.’’

Later on, at another place, the Home Member said :

‘‘ We were pressed, however, very strongly from many quarters to impose a
time limit on these provisions which are admittedly exceptional provisions, admittedly
drastic provisions ; and, in deference to those views, we have agreed to put a time
limit of three years on the Bil. 'We may hope that by the end of that time, the
futility, the waste of effort, the injury to the country, both moral and economic, caused
by civil disobedience, will "have been fully appreciated, and the negative, dertructive,
non-co-operating mantnhty which, under the influence of success or supposed success,
has been flourishing so long will have been finully discredited ; and when it has been
digeredited, then, Bir, let this Bill lapse. In any case within three years we hope

that the decision s to the continuance or discontinuance of these provisions will lie
in other hands than ours.’’

Bo, apart from the other things which he said about the futility,
from hiy own point of view, of the Civil Disobedience Movement, here
was a clear declaration made that as soon as the Civil Disobhedience
Movement will disappear, the Bill will lapse. That was the idea given
to us, so that there is no manner of doubt that all the grounds now
urged in justification of this measure are merely an after-thought.

Then, Sir, about the Civil Disobedience Movement, the Honourable
the Home Member in a somewhat half-hearted manner said that be-
cause Civil Disobedience declined, some of the drastic provisions have
been dropped in this Bill. He referred to three menaces ; he did not
like to eall the fourth menace or danger by any name ; but, all the
same, later on in his speech he made it perfectly clear that he wanted
to fight four dangers by this Bill ineluding the Civil Disobedience
Movement. Now, B8ir, the Civil Disobedience Movement, whether it
has been susponded temporarily or abandoned for all time to come, the
storn fact remains that it is no longer in foree at the present moment,
but it has been stated, in justification of some of the provisions, that
in the near future the Civil Disobedience Movement might possibly he
revived. T wonder whether that can be made a ground for the enact-
ment of this drastic legislation in anticipation of some future trouble
and for making the emergency legislation permanent. Therefore, Sir,
all the four prounds mentioned, namely, terrorism, Communism, eem-
munalism and Civil Disobedience Movement, cannot be held to he valid
for the enactment of this measure. 1 shall discuss the question of terro-
rism later ou. but for the moment T am merely trying to show that terro-
rism cannot he made the ground for the pernetuation of these provisious.
Now, Sir. admittedly, so far ss the terrorist. mavement is coneevned,
the nrecise position of the Govermment is this, that there has hecn a
deﬁmte |mnmvament in the npsition, but on‘lv it n gaid that veeruit-
mint is still goine on, byt where recruitment is going on is not stated.
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One fact, however, has been admitted, and tha¢ is, the position has
qurove_d considerably. These are the two facts so far as the Civil
Disobedience Movement is concerned,—namely, it has declined very
considerbaly compared with the movement of 1932 when this Act was
enacted. This is one fact,—and the other fact is, that those provisions
which it is proposed to perpetuate were not intended to fight terrovism.
In view of these facts, it is very difficult to understand why terrorism
should be made a ground for the perpetuation of these provisions.

8ir, the third ground given is communalism. That is again a
question which I shall discuss later on. Is it, I ask, a bona fide ground
for the enactment of these provisions ! The ‘argument that to fight
communalism, an emergency legislation, a drastis legislation, a coercive
legislation should be enacted, is something which it is very diffienlt to
appreciate, and communalism is not an emergency. Can anybody say
with any reason or plausibility that this evil of communalism has been
a sudden uncxpected oceurrence ¥ Whatever the character of com-
munalism may be—the question as to who are responsible for it. and
how it should be remedied, apart from all these questions,—com-
munalism ecannot, by any stretch of imagination. be said to be an
emergency.

There is another argument that has been put forward, and that is
that this Bill ig for the benefit of the new Government that is coming,
This is a point which has been dealt with by many of my Honmn'abfe
friends, and 1 shall not repeat all they have said. But let me say only
this. It appears that all this argument for the henefit of the new
Government that is coming is merely shedding crocodile tears. Tt is
just possible—I do not know, but it is just possible that it may be a
bribe offered, an attempted bribe offered to those gentlemen who are
likely to be in power in the new Government. ‘‘ Look here, you are
going 1o be Ministers, and, therefore, this Bill is for your benefit.”
Whether those gentlemen will fall -a prey to that temptation, T do not
know ; but when the new Governments come, they will have their own
Le~islatures and there will be ample opportunity for any sort of lecis-
lation that they may find necessary, and I do not see why this legisla-
tion shruld he undertaken in anticipation. That, again. iR not a
bona fide exense ; it is a mala fide excuse.

Then, the argument was that this is for the bhenefit of the voiceless
millions. That is an argument which we are already accustomed (o
hear—that whatever this bureaucratic Government do, that is done for
the benefit of the voiceleas millions of this country, because they claim
that they are the trustees of the people. The real object of this legisla-
tion has, however, come out in the last part of the speech of the
Honourable the Home Member where he says that the object of this
legislation is not to erush the spirit of nationalism in this country.
1 say, that is the real object, there the real motive of this Rill has
come out, becanse it is well known that language is intended not to
give expression to thoughts, but to conceal them. And if we judge this
declaration by that standard, then we can appreciate .the real motive
for this legislation—that is to crush the spirit of nationglism. For
instance, what is this. prevision about picketing ! As T understand
section 7, it is merely a device to prevent propaganda for Swadeshi
in the interests of British trade by penalising even peaceful picketing.
That is the old story.of exploitation. Therefore, I say that the real
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policy underlying this legislation is to crush the spirit of nationalism
and the Congress movement and Congress mentality. That is the real
object und underlying policy of this Bill.

Now, 1 shall examine the three grounds, one after another. Let
me take, first of all, the ground of terrorism. The problem which the
Honourable the Home Member seeks to solve is the problem of
terrorism. The question is, how to solve this problem. The Honowur-
able the Home Member’s solution is the repressive, coercive, drastic mea-
sures which have been proposed in this Bill. Therefore, the question
urises, is that a _sovereign remedy for terrorism ! It has been admitted,
times without number, by different Provincial Governments and by the
Ceutral Government also, that repressive legislation alone will not do
and other messures are necessary. The question is, what are those
other measures, and whether those measures have been tried and
adopted. Before you cure a disease, you must know what the real
malady is. Before we deal with this problem of terrorism, we must
know what are the root causes of terrorism, what is the genesis of
terrorism, what is the psychology of this revolutionary movement.
We must know what is the inner thought-current of this revolu-
tionary party. That must be known. Has the Honourable the Home
Mcember ever cared to bestow his anxious consideration over this ques-
tion ¥ There are two things which I want to know from the Honour-
able the Homne Member before he can expect our support to this Bill
What is his diagnosis, what is this revolutionary movement due to, what
has made this party a revolutionary party ¢ What are those circum-
stances, political, economie, or administrative, which have made this
party a revolutionary party ¥ Have those causes been investigated
and ascertained ? We have got in this country any number of ecom-
mittees and commissions appointed for investigating into several pro-
blems, political, administrative and financial, but have the Government
cared to have a committee of officials and non-officials to find ont ihe
real root causes of this movement and to preseribe remedies for it !
That is the question of questions. So far as T am concerned, I say that
repression isx not only not the remedy for terrorism, but I say that
repression is, on the contrary, the exciting cause of terrorism. My
diagnoxis is simple, is ineredibly simple. T ean deseribe the root causes
of terroriem in two small words, that is,—hunger for food and hnnger
for freedom. one economic, and the other, political. The tervovists
want food, they want freedom. Give them food. give them freedom,
and terroriem will vanish from thig country as darkness vanishes at
the approach of dawn. T do not care either for food. Give us free-
dom, and we shall take care of our food. You cannot satisfy a inan's
hunger for freedom merely by repressive legislation and depriving
him of his personal libertv. You cannot satisfy a nation’s hunzer for
food by depriving them of all their resources and impoverishing them
from day to day. Therefore, the two root causes of this revolutionary
movement are, c¢auses political and causes economic. Bo far as the poli-
tical canses are concerned, the position is this. India wants self-
government. The desire for freedom is burning within the hearts of
the Indians. Once the fire of freedom is kindled. no human power
can extingnish it my methods, either violerit or non-violent, by repres-
sive legislation or otherwise. Sir, yon can control the body of mam,
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You cannot possibly control the mind of man. . God-given desire for
freedom cannot be effaced or impaired by man-made laws. Kngland
has lost America, England has lost Ireland, because of this policy of
repression. History teaches us that the policy of repression is bound
to fail in the long run. You may crush the spirit of some people for
all time, you may crush the spirit of all the people for some time ; but
you caunot crush the spirit of all people for all time, either hy repres-
sive legislation or otherwise. This inwardness of the situation must
have been perfectly obvious to British statesmen, and, therefore, they
gave promises and pledges of self-government and respomsible Govern-
ment to India from time to time. That explains the announcements
made from time to time, but unfortunately they were mere pledges
or promises, The history of British India is an unbroken record of
broken pledges and broken promises—promises kept to the ear, but
broken to the hope. It was Lord Lytton, I believe, who said once that
there are two courses open to the Britishers—either to aet up to their
promiges or to cheat Indians......

Mr, 8ri Prakasa : They preferred the latter,

Mr. Akhil Chandra Datta: ...... and he confessed as suggested
by my friend, Mr. Sri Prakasa, that he chose
the latter course. The Morley-Minto reforms
cheated India, the Montagu-Chelmsford reforms cheated India, and, I am
sure, I voice the feeling of the whole of India when I say that the new
Government of India Act of 1935 is another glaring instance of cheat-
ing and frund. Never was a greater hreach of faith and a greater
breach of promise committed by one nation with respect to amother
nation. Ilopes encouraged and hopes blasted result in inevitable
disaster. They produce their own inevitable effect upon the impres-
sionable minds of impatient and impetuous youths. That, I say, is the
genesis of the revolutionary movement in the country., That is the
politieal side of the matter. Then, there is the economie side. What
has been the financial policy of the British Government in Tndia !
That policy has been,—India for England, not India for India. The
exploitation of India has been the guiding policy of their administra-
tion. Tn the well known words of Lord Curzon, exploitation and ad-
ministration go hand in hand. That was the cynical admission of a
%raat Viceroy. Indian industries have been sacrificed at the altar of

ritish industries. India is governed by policy dietated from
Lancashire, and, if any policy is laid down here in India, it is formmlat-
ed in placesx like Clive Street in Calcutta and other such places. India
has been bled white,—bled white, not as a matter of accident, but as
a matter ¢of deliberate policy. Life and livelihood have heen en-
dangered. The result is acute unemployment. The problem is the
problem of bread. The average annual income of an Indian is not
even Ry. 40 now. There are hundreds and thousands of people in
India who do not have even two meals a day. There are hundreds
and thousands of graduates who are starving. A first class M. A, can
be had for Rs. 40 a month. T say. these are the contributory causes
of the rovolutionary movement. That is what His Excellency the
Vieerov said in July, 1934, at a meeting of the European Association in
Calcutta. Te waid :

‘¢ But thers is another aspect of the Terrorist movement, which I think it is
important to bear in mind. Tt is a fact that at the present time we have too many

1 p.M.
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young men and women passing out from the Universities with B.A. at the end of
their names, and too few positions for them to look forward to when they want o
start on their career of public service, The result is that the lack of occupation
produces in their minds feelings of disgust, despair and resentment with the result
that they fall an easy prey to the leaders of this movement who lurk in the background
3na use’theln at the most susceptible time of their lives to carry out their nefarious
esigna,’’

I would ask one question of the Honourable the Home Member. Is he
prepared to say that these political causes and these economic forces have
not contributed to the development of the revolutionary movement in this
country ! My case is that terrorism is the inevitable result of the political
and economic forces which I have described. He must be a quack who
does not diagnose the real inner remedy, but only preseribes external
application, calculated to bring only temporary relief. It may be said
that these are causes applicable to the whole of India, and I may be
asked why the origin and development of terrorism is in a great degree
confined to my province of Bengal. That is a question which I feel T
owe it to my own provinee as well us to the Government and to the
Honourable Members of this House to explain—as to why it is that this
movement of terrorism is more rampant in Bengal than in any other
province. My answer to this question is this, Terrorisimn was born in the
anti-partition agitation of Bengal. That is my case, and I hope that,
in the final speech of the Honourable the Home Member, he will express
his own opinion on this subject—whether that is a correct view of the
position or not. My case is that it was born in the anti-partition agita-
tion of Bengal in 1906. There was praectically no terrorism in my pro-
vinee before the partition. The partition lacerated the heart of Bengal,
and there was an agitation unparalleled in the history of this country,
both in volume and in intensity. Tt must be remembered that that agita-
tion was not an unconstitutional agitation in the beginning. It was a.
constitutional agitation, but the agitation went on unheeded for half a
decade. T say half a decade with the utmost precision. "Now, this agita-
tion, Sir, gave birth to the Swadeshi movement. At the time of the decla-
ration of this partition, Bengal declared the boycott of British goods as
a protest against the partition. For half a decade, British statesmanship
remained adamant and obdurate. That was the inception of the revo-
lutionary movement. But this movement was then only in a nebulous
condition ; it might have been nipped in the bud by a tactful and sympa-
thetic handling. But the Government, in their intoxication of power, mis-
managed the situation and bungled, and probably bungled advisedly.
They initiated a policy of repression, a policy of counter-terrorism, a poliey
of lepalised terrorism. to meet that agitation ; they initiated a policy of
ruthless repression which, instead of pouring oil over troubled waters,
added fuel to the fire. Sir, it was a small cloud no bigger than a man’s
hand then. T am speaking of this terrorism as it was in the beginning ;
but the Government's repression contributed to its extension and expan-
gion. Rir, T wish to refer to some of the acts of repression that were
practised then. There was the Bandé Mataram Circular, there was the
Risley Circular, and there was the crop of represive circulars which
followed them, there were the Regulation lathis which were not only
brandished in the streets of East Bengal, but actaally showered upon the
devoted heads of the promoters of the Swadeshi movement ; there was
the deportation’ of our most-respected leaders, .including even 'Srijut
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Aswini Kumar Dutt of hallowed memory and Babu Krishna Kumar
Mitra, So far as Babu Krishna Kumar Mitra is concerned, Sir, well he
was the prince of moderates. T do not think there has been any man or
a politician whose views on politics are so moderate as were those of
Babu Krishna Kumar Mitra. He was one of the men deported, because
ke took part in the constitutional agitation against the partition. Sir,
the unjust persecution and prosecution of many true sons of Bengul,
the preposterous sentences which were usually passed in what were known
a8 Swadeshi cases staggered humanity and they staggered even a man
like Liord Morley himself ! The letting loose of Gurkha soldiers upon the
people of Backergunj and other districts of East Bengal, the gume of
divide and rule, the doctrine of the favourite wife, not only preached
with eyrnical frankness, but translated into action, not for the sake of the
fuvouved, but with a sinister design, the indiscriminate and wanton honse
searches and arrests and shadowing of respectable and innocent gentlemen
by the police, the breaking up of social service leagues and beneficent
samitiz, ull these put a very serious strain upon the loyalty of our people.
They staggered ; they paused ; they rubbed their eyes, and wondered
il thev were in the twentieth century under the enlightened British rvule.
They groaned : they became silent ; they became sullen too. But there is
still soniething more to account for the appearance of this revolutionary
partv. All the executive Zabardastisms were not considered sufficient
to cerush the rising new spirit—a spirit which any national Governnient
would have gnided, encouraged, fostered and directed into a right chanuel.
But the angry IBureaucracy summoned the subservient Legislature to forge
the most reactionary and most repressive measures one after another.

Mr. President (The Honourable Sir Abdur Rahim) : Does the
Honourable Member propose to continue for some time longer !

Mr, Akhil Chandra Datta : Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : In that case,
the Chair will adjourn the House till half past two.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Luneh at Half Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN.

Mr. Husenbhai Abdullabhai Laljee, M.L.A. (Bombay Central Divi-
pion : Muhammadan Rural).

THE CRIMINAL LAW AMENDMENT BILL—contd.

Mr. Akhil Chandra Datta : Sir, before the House adjourned for
Taunch. T was deseribing the ruthless represgion that was going on in
Beneal and also how that repression gave birth to terrorism and how
it zave food to terrorism. The legislative enactments were hurled at us
with the rapidity of shots from a machine-gun. First came the Seditiows
Mectinzs Act, which was passed in 1907. That shrewd statesman, Dr.
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Rash Behari Ghosh, opposed the Bill, not beeause he had ever any bias for
sedition or seditious meetings, but, with the umerring vision of a true
prophet, he saw that the measure was calculated to drive discontent,
sedition and terrorism underground. But the prophet was not honoured.
He protested in vain, and the measurc was passed. In 1908, the Bureuan-
cracy had the Newspaper Incitement Offences Act passed. In that year,
they wanted to do away with all our associations which were doing service
to the country, and the Criminal Law Amendment Act was pasved. The
next link in that intermipable chain of ecruel legislation was the Indian
Press Act which was passed in 1910. In 1913, we had another Criminal
Law Amendment Aect passed for the punishment of eriminal conspiracies.
The last though not the least, was the Defence of India Aect which was
passed in 1915, Then followed other repressive enactments. There were
s0 wany repressive legislations crowded in sueh a short period that it
must. he unparallel in the history of the civilized world. 1 wonder if
British statesmanship thought it could sow whirlwind and yet could
reap a good harvest. T wonder if they realised that the discontent which
wus already deep was being driven deeper, and that it would, aceording
to the immutable laws of human nature, find its own outlet in some other
chanuel. Tt is always dangerous to sit on the safety valve. Sir, my case
is that there was repression in Bengal when there was none in other pro-
vinees. Hnndreds of youngmen were interned during a period when there
was practically no internment in other provinces. This explains why
terrorism made its first appearance in my province as compared to other
provinees. It is certainly not a matter of accident. Nobody will suy
that there ix anything perverse in the human nature of Bengal. [T do
claim, without any disrespeet to any other province, that the Bengalees
ure one ol the finest people on the face of the earth. Their civilization,
their culture. their educational and religious advancement, their tradi-
tional cult of non-violence have won admiration all the world over. There-
fare, 1 say. there is nothing particularly offensive or perverse in the soil
of Bengal and 1 say that it is not without any particular reason that
there should be recrndescence of terrorism there rather than in other pro-
vinces. In Dengal, again, all distriets are not equally affected. There is
always a certain proportion between the degree of repression and the
degree of terrorism. The greater the repression, the greater the terrorism.
Indeed, they act mutually as cause and effect. Take the several districts
of Rengal. You will find that terrorism has thrived most in those
districts where repression was the greatest. Chittagong, Midnapore and
Dacea may be cited in support of my contention. So far as Midnapore is
concerned, the repression was the greatest there during the Civil Dis-
obedience Movement. Mr. Griffiths is not here, otherwise, I am sure, he
would have borne me out that repression was ruthless in the distriet of
Midnapore, and that explains, Sir, that terrorism is greater in Midnapore
than in many other districts. I have not yet fully explained why terro-
rism came first in Bengal. Bengal received the first and foremost shock
in the strugzle for freedom. Tt was in Bengal where the movement for
political emaneipation was first started. The Swadeshi movement waa
started there, the hoveott movement was started there, and ir fact,
Bengal gave the signal, and the battle for freedom began in India.

Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urban) : I
rife on a point of order, Sir. T find that neither the Home Member nor
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the Home Secretary is in his seat. Is it fair to this House, when a debat:
of first class importance is going on, that the Department should b
unrepresented ? We know that it makes no difference whether they are
here or not.

An Honourable Member : The Leader of the House is here.

The Honourable 8ir Nripendra 8ircar (Leader of the llouse) : Is
there any rule that all of us should be here when we know that the dis-
cussion will last another three days and when we know perfectly well
that whatever has been said will be reported to the Home Member. The
Home Member will be here in a few minutes.

Mr. President (The Ilonourable Sir Abdur Rahim) : The Honour-
able Member in charge of the motion ought to be here.

The Honourable Bir Nripendra 8ircar : As a matter of faet, the
ITome Member will be here in a few minutes,

Mr. 8 Satyamurti : Even the IJome Secretary is not here.

The Honourable 8ir Nripendra Bircar : From Secretaries up to
chaprassis are not wanted.

Mr. 8. Satyamurti : So the Honourable Member puts Secreturies
and the chaprassis in the same category !

The Honourable 8ir Nripendra 8ircar : The Honourable Member
seems to be carried away by enthusiasm. The Secretary of the Homc
Department is a Member of the (‘ouncil of State, and not of this House.

Mr. B. Batyamurti : There in just one gentleman sitting behind the
Honme Member. 1 do not know who he is.

The Honourable Bir Nripendra Bircar : They are all gentlemen.
The gentleman sitting behind the Home Member i8 not the llome
Secretary.

Mr. Akhil Chandra Datta : Is it the case of the Hononrable Member
that Secretaries are merely chaprassis ?

The Honourable 8ir Nripendra Sircar : If that is your construction,
by all means please yourself.

Mr. Akhil Chandra Datta : 1 was just now speaking, Sir, of the
beginning of the battle for freedom in Bengal. 1 was saying that ar
first it was a constitutional fight.

| At this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the Chair, which was then occupied by Mr. Abdul Matin
Chaudhury one of the Panel of Chairmen).]

Mr. Chairman, it was at first a constitutional fight, but the burcaa-
cracy would not tolerate it. Sir, after the partition, the Bengal Pro-
vincial Conference was held at Barisal, but that was broken up by Regu-
‘lation lathis. I happened to be in that Conference. The breaking up of
that Conference led to the appearance, for the first time, of terrorism in
my provinee, Repression brought terrorism in its train. T still remember
the feeling of discontent and resentment with- which even the most
moderate leaders of the provinee returned from Barisal after the forcible
dispersal of the Conference. S8ir, T still remember those words uttered by
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the veteran leader, Mr. Bhupendra Nath Basu, after the dispersal of the
Conference. The words are still ringing in my ears. Mr. Baso said :

‘‘ The days of constitutional government are over, the days of police rule have
dawned.”’

Now, all this was too much for the youth of the country. The old people
continued their old methods of constitutional agitation, but the impetuous
youth of Bengal, noted for their national trait of emotion and imaiination,
yielded and suecumbed. TIn tracing, therefore, the history of the revo-
lutionary movement in Bengal, one cannot forget the breaking up of the
Barisal Conference. Now, Sir, while dealing with this aspect of the ques-
tion, T mean the development and continuance of terrorism in Bengal,
may I invite the attention of the House to the views expressed by onc
who is not an occupant of the Opposition Benches, but by one who now
occupies a seat as the Ilonourable the Leader of the House, I mean the
Honourable Sir Nripendra Sircar.

The Honourable 8ir Nripendra 8ircar : You won’t find there any-
thing to support your view.

Mr. Akhil Chandra Datta : Al one place, Sir Nripendra Sircar
said

‘¢ Nothing ean be n surer guarantee for filling the terrorists with well-founded
hope arising from the creation of an atmosphere favourable for their activities. The
Hindus will be justified in feeling that serious injustico has been done to them, and
the belief that they eannot have their legitimate share or an effective voice in the
Legislatures will be a formidable recruiting agency for swelling the ranks of
sympathisers of terrorists.’’

Then, at paze 152 of this book, called ‘‘ Sir N. N, Sircar’s | ches
and Pamphlets ', we find that when he was cross-examining Mr, Villiers,
the President of the Buropean Association, in London, he put this
question :

““ Am I right in saying that, judging by the members of the movement who have
been captured from time to time by these officials, their view is probably this, tliat

the present condition of difficulties is due to n foreign rule, and, therefore, foreign
rule must be cut off altogether.’’

That was the question. [ am not sure whether there was not some
implication and suggestion conveyed by the question and it was not
withont purpose. The answer was :

** Bo far as it i due to any rensoning thought at all, it is definitely due to thut.
In a grent measure, these boys are canght while they are absolute youngsters, und
their emotions are worked on until .they get into a state of hysteria over a matter
which is right beyond the scope of remsoning at all, but so far as reasoning comes in
at all, you are correct in your statement.’’

Meaning thereby the statement contained in the question.
Another question was like this :

‘ Do vou think that, if the Bengal Hindu would come to the Legislature, nnd
try to work out his salvation through it, that would result in weaning sympathisers of
terrorists, nnd isolnte the terrorists ¥ '’

The answer was this :

'] think in time that will undoubtedly be the tendenecy, but I think it will take
‘a certain mmount of time,’’ )
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Then, there is another question :
‘‘ May I take it that it follows that if the Bengal Hindus feel that they have
legitimate grievanee, and they keep away from the Legislature, knowing their pom-

tion, and so om, it will really help disturbaunce und the terrorist movement in
Bengal 1"’

The answer was this :

‘* Any fecling of legitimate grievance on the part of the community would have
that effect, so far as that community is coneerned.’’

Then, Sir, in another place, the Honourable Sir Nripendra Sircar
says this :

‘At first sight, no conncetion may appear between the financial settlement :und
the terrorist movement ; but looking-below the surface it is fairly obvions that dyarehy
failed in Bengal and general discontent and unrest increased, because the Ministers,

having no available rescurces, were unable to achieve anything in furtherance of the
beusficent activities of Government.'’

The Honourable Bir Nripendra Sirear : Quite right.

Mr. Akhil Chandra Datta ;: My Honourable friond says, it is quite
right. T alro have cited these passages to show that he is quite right
and whaut is right is this that thig terrorism is being developed and food
is being supplied to these terrorists by what has been suggested in these
questions by the Honourable Sir Nripendra Sircar, namely, the injustice
dene to the people. '

Now, Sir, that is about Bengal. I shall not speak as to the root
eauses of the terrorist movement in the Punjab. 1 shall, however, say
only thiy that, as in Bengal, the partition gives the explunation, so, in
the Punjab, it was the Jallianwalla Bagh massacre which bronght into
existence the terrorist movement there. In this connection, may I call
the attention of Honourable Members of this Houss to the attitude of
Mahatma Gandhi with regard to the question of the mussacre of Jallian-
walla Bagh 1 Immediately after this massacre, that very year in the
December following, there was the Amritsar Congress, and, only a few
days before the Congress. the reforms had been published. The question
before the (ongress was whether those reforms were adequate and
satisfactory and whether they should be worked. There was a contro-
versy and diffcrence of opinion between the leaders, and the attitude
of Mahatma Gandhi was that they should be worked. Ile was for co-
operation as he had all along been ; in fact, he had been oven a reeruiter.
That was the position of Mahatma Gandhi at Amritsaur in December,
1919. The other leaders were of a different opinion. llowever, there
was some Settlement between the leaders, and a resolution was passed
to the cffect {hat the reforms were inadequate, unsatisfactory and dis-
appointing. Mahatma Gandhi was waiting at that time for the report
of the TTunter Committee about the Jallianwalla Bagh massaerc. That
report was published not very long after in the course of the year
and that disillusioned Mahatma Gandhi, and the result was that from
a co-operator he hecame a non-co-operator. That was the result so
far as Mahatma Gandhi is eoncerned. His attitude was influenced by
the massacre and by the official attitude with respeet to this massacre.
But younger people went a little further ; they not only became non-
co-opcrators, but went one step further, and some of them hecame
terrorists. This being the trne genesis of the revolutionary movement,
I say with regard to this Bill that the proposed legislation is the
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remedy of # quack, not that of a real physician, and it is bound to
frustrate its own object. This, however, is no matter for speculation,
but the very fact that this repressive legislation failed in the past for
80 many years to crush the terrorist movement, and the very faet
that it 18 now proposed to have a permanent emergency legislation (if
it is not a contradiction in terms), goes to show and is in faect a con-
fession that repression will not do. Repression will not do and other
measures must be adopted to meet the situation. Repression may
prevent major crimes and overt acts for a time as it has prevented major
crimes, for we have been told that there has been no major crime for
some time past in my province, but it cannot purge the body politic of
the poison,

Now, Sir, the Honourable the Home Member has {old us in his
speech in support. of his claim that the measure should he made perma-
nent,—that what he ardently desires is a change of heart on the part
of the terrorists. I wonder, Sir, if he really and sincerely belicves that
the drastic mecasures proposed in this Bill are really calculated to bring
about a change of heart on the part of the terrorists. I do not believe
that he believes it. If, however, he does really and sincerely believe-
that these are measures which will bring about a change of heart, I
must say that I cannot credit him with much of imagination and mnuch
of knowledge and insight into bhuman nature and human charaeter.
So if really that is a bond fide excuse that, in order to tight terrorizm,
these measures are necessary, I say it is bound to fail and [ cannot
support this measure on this ground.

That, Sir, is about terrorism ; then, there is the question of com-
munalism. Onec word about terrorism, however, I will say here. It
appears that a certain Bill has been introduced recently,—I do mnot
remember exactly if it has been passed,—in the Bengal Legislative
Council, the Bengal Public Security Extending Bill of "1935.

The Honourable 8ir Nripendra Bircar : It has been passed without
a division.

Mr. Akhil Ohandra Datta : That is a Council from which Dr.
Banerjee and myself came away after the Lahore decision, leaving the
field to people whom I shall not describe or characterise. In the State-
ment of Objeets and Reasons, it is said :

‘“ The Act was passed to confer special powers on the Local Government to
ensble it in case of emergeney to combat activitien snhversive of law and order or

prejudicial to the public security for the supprossiou of which. the ordinury powers
of the Government are inadequate.’’

Then follows a ktatement which ia very significant and very im-
portant. It is said :
‘' That such activities may recur is by no means impossible, and the Local Govern-

ment is of opinion that it would not be prudence to allow the preventive powers con-
ferred by the Aet to lapse.’’

Here is an admission by the Government of Bengal that the sub-
versive movement has almost died out : but it is
. said in justification of that measure ‘‘ that such
activities may recur is by no means impossihle ’, That is the position.
Ou the mere possibility that in the future there may be a recurrence—
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the word is ‘‘ recur '—of the activities—I say it follows by pecessary
implication that such activities may not also recur.. That is the position
with respect to the movement of terrorism. As has heen admitted,
timos out of number, in this House, the position has improved and
improved coneiderably. Under these improved conditions, we are
asked to give our assent to the Bill to fight the movement of terrorism.

The next ground on which it is sought to justify this Bill is the
third menace of communalism. To be frank, I have been requested
by the Honourable the Leader of the Opposition not to dilate upon this
point, because he will deal with it, and, I dare say, he will deal with it
far more ably than myself ; and, therefore, out of respect for him, I
shall not deal with this aspect of the question. But I am anxious to
prove one thimg, namely, that whatever communal feuds and dissension
there is—I am now speaking of my own province, Bengal,—all that had
been engineered and brought into existence, fostered nnd fomenied by a

third party.
An Honourable Member : What is that third party ?
Mr. Akhil Chandra Datta : You know that third party.
Another Honourable Member : It is before us.

Mr. Akhil Chandra Datta : Thera was a riot at Chittagong imme-
diately after the murder of a certain police officer. Mr. J. M. Scn-Guptas,
whose premature death the whole country mourns, went to Chittagong
and made an inquiry. After the inquiry, he came to Calcutta. and, in
a meeting held in the Town Hall in Caleutta, he deciared substantially
to this effect :

‘1 say I tuke the full responsibility of moking this statement : the riot in
Chittagong was engineered and brought about by the local authorities. Ilere am I.
I make this statement openly. 1 am prepured to prove it ; and if the Government
like they ean prosecute me and put me on trial’’

That was a challenge which was never accepted. So that we are per-
fectly entitled to assume and to proceed on the assumption ihat the
Chittagong riots were the result of the intervention of a third party.
Then, there was rioting at Dacca in May, 1930, With regard to that,
there were two committees which made inquiries siwmulteneously ahout
the causes of these riots—one an official committee which was presided over
by Mr. Sachse. The report of that committee never saw the light of day.
The reason. for non-publication is significant and obvious.  There
was ancther committee, 2 Congress Committee—my humble self was the
President of thnt Committee. We used to meet each other. The evidence
that was forthcoming before us, with regard to those riots, was this :
that it was brought about by that very same third party. A meeting
was held on the night preceding the riots, in the house of » Muhammadan
gentleman, where the local officials discussed about the cominy riots, and
Mr. Grifiths was there—I know that one Mr. Griffiths of the Indian Civil
Service wus the manager of the Dacca Nawab at that time. (Cries of
“ Shame, shame '".) I do not know whether the Honourable Member
from Midnupore was that Mr. Griffiths. But, why, | am sure.
he was the gentleman ; and I thought and hoped that, while he was
speaking on commmunalism, he wounld throw more light on the rcal state
of affairs at Dacca. I do not know whether he himself was present and
whether he had a share in the matter ; but the evidence that I got as a
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member of that Committee, was that he was also present at that meeting ;

and here he is now, after coming to the Assembly, preaching a homily en

communalism and all that. It does not lie in his mounth to make this
aswertion. . ... '

An Honourable Member : Nor in the mouth of his chief !

Mr. Akhil Ohandre Datta : With regard to these Dacea riots, I
know from a reliable source that, just before the riots, two or three days
before the riots, the Government officials had been told by some people,
by higher cfficials, that they should make purchases of provisions for two
ot three or five days, because they were told that rioting would be gouing
on for some days. QGuns, revolvers and arms were taken away from the
Hindus before the riot began. A high official, ocecupying the position of
an additional District Judge, gave his evidence before the Sachse Com-
mittee. He deposed to the effect that looting was goiug on before his
eyes : that the police were taking part in it, that he phoned again and
again to the Superintendent of Police and Magistrate ; for three days it
went on and he phoned and phoned, but without any response, and no
police appeared. That is the story of the Dacea riots. There was a
Hindu-Moslem riot in Comilla, There, again, T have the same story to
tel. I shall tell only what I know from my own personal ex-
perience. 1 ust admit to our shame, the shame of the Hindus as well a8
the shame of the Muhammadans, that there was that viot. That must be
admitted. But the point that I am making is that they Jid not fight
on their own initiative, That is the whole point. Some people were
assnulted : there was one man, Baikuntha, whose head was broken : I
went myself with some of my friends with that broken head to the Distriet
Magistrate. Honourable Members of this House will he staggered to
hear the reply that I got from the District Magistrate : he said ‘“ Why
do you come to me? Go to Mr. Bepin Chandra Pal.”” (Cries of
‘“ Shame ’'’.) Then, there waa also the Divisional Cemmissioner who
came. We wrote to him for giving us relief for preventing the whole
thing. e would not take any notice of these things. Later on, some
days after, there was a meeting of officials and non-officials : in the open
meeting, we took the Commissioner to task for not taking any action
when these things were brought to his notice. We said : ‘“ You came
here from Chittagong on such and such day ; we wrote 10 you on that
day : but you did not take any notice.’”” He said at first : ** Oh, I did
not come on that day : I was not here.’”’ Then, one of our friends got
enraged and ssid : ‘' You did come here on that day : you were here.”
After rcceiving that snub, he said : ‘‘ Well, I might have,”

Then, Sir, T do not propose to dilate at length on the Mymensingh
incidents. Mr. G. S. Dutt was the District Magistrate there. 1Ie tried
his best to prevent all eommunal riots, and what was the resnlt ¥ He
was soon transferred. (Cries of ‘ Shame, shame’'.) Then came
another District Magistrate in his place. He went to the Bar Library
and gave an assurance that there would be no ITindn-Muslim rioting.
Almost immediately after that assuranée was piven to the Bar Library,
therc accurred one of the worst Hindu-Muslim riots in the distriet, There
was one poor Sub-Divisional Magistrate, who went and controlled the
rioting, and what was the result ¥ Like Mr. G. 8. Dnuit, he was also
immediately transferred. (Cries of *‘ Shame, shame '’ from Congress
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Party Benches.) Then what followed ! A proposal was made by a eertain
Muhamamadan gentleman, I think he was the Public Prosecutor, for the
formation of a reconciliation board to meet the situation. It was proposed
to Mr. Som, who is now a Member of this Assembly, that he should be a
member of the reconciliation board. What was the reply of Mr. Som !
He said : *‘ Well, I am in possession of information and evidence that the
Distriet Magistrate and the Superintendent of Police are engineering these
things through and in concert with you, You ask me io be a member of
a committee in which you are taking a leading part '’ ! That was the
reply given by him in the open library. The House will be interested
and pained to hear what followed the next morning. On the following
morning, Mr. Som was arrested (Cries of ‘‘ Shame, shame "” from Congress
I'arty Benches) on the ground that there was a meeting held there some
days before in which Mr, Som had taken part and talked about picketing,
and, therefore, he was arrested and put on trial. The trial went on for
some lime, T think it went on for some days, and he was kept in hajat
lock-up), and from the jail to the Court room, the House will be astonished
to hear, Mr. Som used to be escorted handcuffed and roped. (Cries of
“ Shame, shame’’!) (An Honourable Member : ‘‘ Disgraceful.”’)
(Another Honourable Member : ‘‘ It is no surprise to hear it.’’) Sir,
I am reminded of the fate that overtook Mr, Nagendra Nath Sen, the
Leader of the Khulna Bar, because he was also handeufed and roped.
There is unoiher youngman of Comilla who received the same treatnent.
His father is a Member of this House now,—I shall not name him. Now,
Sir, all this reminds me of a certain observation of the late Swami
Vivekanands. e said that some people, after creating the disease, try
to cure il : il is the habit of some people to have a lavalory just by
the side cf the bedroom and then call for the physicien to cure typhoid.
Therefore, Sir, these provisions in the Bill are no cure for communalism.
On the otlier hand, we say : *° Physician, heal thyself >’ ; if you heal thyself,
if you refrain from fostering and fomenting communalism, communal
rioting will vanish from this land in no time. (Cheers.)

Then, Sir, I need not weary the House of emphasising the importance
and liberty of the press. Sir, T think it was the dictum of Lord Russell,
one of the most famous Judges of England, who aaid that liherty of the
press is nothing more or nothing less than the liherty of every subject of
His Majesty. In fact, a free press is the rock of people’s liberty, and.
therefore, an attack on the liberty of the press is an attack on the liberty
not only of the press, but on the liberty of the whole nation. The press
is regarded as the fourth estate, one of the four pillars of the State, and
if there is any encroachment on the rights of the press, no patriotie Tndian
can give his support to the measure,

It is said that responsible Government is coming. Now, responsible
Government and a muzzled press are contradictory in terms. I am not
here to attribute any sinister design, but who knows that this muzzling
of the press is not a counterblast to the coming reforma ? - '

An Honourable Member : It is,

Mr. Akhil Ohandrs Datta : Where there is responsible Governmenr,
there must be a free press. and, without a free press, how will you educate
the electorate ? 14 per cent. of the total population of this eountry in
going to be enfranchised, and we must educate the electorate, and that
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is the function of the press. Now, what is the case of the Honourable
the Home Member with regard to the press legislation ¥ He has got a
very ingenious head. His case is this, There were no repressive laws
or special laws with regard to press in the years 1922 to 1930. During
this period, there were no special press laws, and the result, according
to the Honourable the Iome Member, was,—inflammatory writings of
the worst description in the press in praigse of terrorism and terrorist
murders and also incitement to communal dissensions. That is his case.
This is one aspect. The other aspect is that in 1926 and 1927 there were
communial riots,—there were communal riots in 1926 in Calcutta, and
in 1927 there were communal riots in Lahore. On these two premises,
he comes to the conclusion that the first Press Ordinance of the year 1930
was' the result of these inflammatory writings and communal riots. Now,
8ir, 1 am afraid the Honourable the Home Member thought that the
Members of this House are what is called 8 common jury of shopkeepers
to swallow anything that may be told to them. Are we to believe, Sir,
that if the press was indulging in such inflammatory writings, not for one
month or for one year, but from year to vear for a period of eight years,
that the Goverument had abdicated their funetions and remained
silent without taking any action whatsoever ! Either his statement is
true, or it is false. If it is false, then the whole case of the Honourable
the ITome Member goes. If, on the contrary, his case is true, namely,
that for eight years all these things were going on, and the Government
had taken no steps whatever to check those things, then I say that the
Government were guilty of abetting by omission. The faet really is that
the Press Ordinance of 1930 had nothing to do with the alleged inflam-
matory writings and communal riots of those days. That was obviously
the result of the Civil Disobedience Movement of 1930. That is the rort
of reasoning indulged in by the Honourable the Home Member in order
to prop up the repressive press legislation. The whole question that the
House has got to decide is this. Was the Ordinance of 1930 the result
of the Civil Disobedience Movement of that year, or was that the result
of the riots of 1926 and 1927 ! The emergency occurred in 1930, and
reference in made to what happened five or six years before 1930 ! That
is the sort of logic followed by the Honourable the Home Member. The
Honourable Member, in his speech, has quoted the authority of the Local
Governments ; among. others, and more remarkable still, he has quoted
the authority of the Punjab Government. In this connection, we have
to remember that at that time the Home Member was in the Punjab
Government. T do not know who drafted those reports of the Punjab
Government which have been quoted #n extenso by the Honourable the
Home Member in his speech. (An Honourable Member : ‘‘ Himself."")
(Itngnly hope that it ‘'was not a case of from Philip Drunk to Philip
er.

The Honourable 8ir Nrivendra Bircar : Which is the drunk period
and which is the sober period ¥ (Laughter.)

Mr. Akhil Chandra Datta : Now, Sir, in support of his case, the
Honourable tha Home Member has quoted a Bihar paper. He ‘was asked
to give the name of that paper. but he would not give the name. T had
always thought that (dvernment were unwilline tn give eut the nawmes
#f their informert and witnesses in a certain twvpe of cases, but T nevar
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knew that there was any difficulty in giving the name 6f ‘e newspaper
‘which has published the extract and from which publication the Honour-
able the Home Member was quoting in support of his contention.

. .The Honourable Bir Henry Oraik (Home Member) : Is the sugges-
tion that I invented the quotation ?

. Mr. Akhil Ohandra Datta : But the fact remains that, in spite of the
request from this side of the House, the name was not given. * :

The Honourable 8ir Henry Oraik : You really want to know the
substance of the writing,

Mr. Akhil Chandra Datta : Sir, what is the substance of the thing
that he has given us from that writing ¥ One of the sentences which has
been quoted from that unnamed, undisclosed Bihar paper is : ‘‘ Burn
every house.”” I do not know whether that is the doctrine of the civil
disobedience resister, or the doetrine of the terrorist, or of the Communist,
or of the communalist. (An Honourable Member : ‘“ Or of the
bureaucracy.’’) The llonourable gentleman from Midnapore has quoted
two papers, the Mukti and the Swadhinata. These are papers which are
hardly known to our people. Has he quoted any daily papers, weekly
papers, respectable papers commanding very large circulation all over
the country in different provinces and in different eities ¥ Has the
Honourable the Home Member, or, for the matter of that, Mr. Griffiths,
quoted anything from any of those papers in support of their case ¥ One
Jine has been quoted from the Advance. What is that line after all ?
It is said there, ‘‘ Dauntless Dinesh dies before dawn . Ts it seriously
suggested that that is an incitement to terrorism or that it is making a
martyr of him ?* There should be a certain sense of proportion in making
such suggestion or allegation. Mahatma Gandbi has been quoted, and
we are glad that he has been quoted. But Mahatma Gandhi has said this
also with regard to the Midnapore murder. He said :

‘“ I deeply deplore the assassination of the Midnapore Magistrate, but, at the
samc time, it is impossible mot to regret that the rulers do not only mot redress the
wrongs that lead to such assassinations, but insist on ruling by counter-terrorism,
which the Ordinances undoubtediy mean.’’

Will the Honourable the Home Member, who quoted Mahatma Gandhi
‘from Young India, take note of this also ?

* As regards the press, 1 want to say a word about the Press Con-
ference which was recently held in Calcutta under the presidency of no
leas a person than Mr. C. Y. Chintamani of Allahabad, an ez-Minister,
.and a member of the Liberal Party, and whose views are always known
to be very sober and very moderate. There was the editor of the Hindu
who was also a party to that. He was mot himself present, but he sent
his representative. I believe that the Hindu is one of the friendly papers.
'(Laughter.) That was mentioned by the Honourable the Home Member
‘the other day. Then, therc was that grand old man of Calcutta,
Mr. Ramananda Chatterjee, who was present at that Confercnce. Here
jis the resolution passed at that Conference with respeet to this legislation
pow before the House :

2 “ The All-India Journalists’ Couferenoce -is gravely cone¢rned by the. reporied
Jmtention of the Government of India to rcnew the Criminal Law Amendment Act,
1932, which includes the Press (Emergency Powers) Act, 1931, in a mare ohjectionnble
form. The Conference in emphatically of opinion that these Acts of 1081 and 1982
as woll wi the Endian’ Stetes Protection Act and the Bemgal Oriminal Law Amendment
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Aet, 1984, are utterly incompatible with the legitimate freedom of the Press and the
fundamental right of free expression of opinion and strongly urges that none of these
Acts should any longer be retained on the Btatute Book.’’

It is really a pity that Government would not take any notice of
such a representative opinion about the proposals which we are now dis-
cussing. As regards the grievances, particularly of the Bengal Press, my
Honourable friend, Pandit Krishna Kant Malaviya, has already describtved
them, and I should not like to repeat them. But just one word about
the requisition of security. A distinguished Judge of England said :

_ ** Liberty of the press consists in printing without previous license, subjeet, how-
ever, to the consequences of the law.'’

That should be the rule.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

As regards the abuses of the special powers under the Press Aot,
1 am afraid, the time at my disposal does not permit me to go into details.
It remains for me to make a few observations ss regards the manner in
which repressive legislation is administered specially in my provinee,
The grievance is two-fold, In the firsy place, the law is arbitrary snd,
in the second place, it is arbitrarily cxercised. T do not think anybody
ean challenge the fact that there is literally a reign of terror just now in
Bengal. It is impossible to hold a meeting even for the death anniversery of
Mr. C. R. Das. There is more police coming in than there is andience. Once
some ladies met in my house in Comilla for offering prayers on the occasion of
Mahatma's fast. That was the whole thing and would you believe it that
for {wo or three days police came one after another and asked what was
going on. After all it was nothing more than a meeting of about
a dozen ladies. Life has become intolerable in these circumstances.
As regards the manner in which this law is admninistered may
I refer to an ineident which happened in Sylhet. There was a peaceful
procession. There was no order passed prohibiting the procession. In
that procession, there was the leader of Assam, Mr. Brojendra Narayan
Chowdhury. In that procession, there was another gentleman who hap-
pens now to he a Member pf this Honourable Houge, Mr. Basanta Kumar
Das. The police came in and began to assault the leading people including
Mr. Chowdhury, who was then the Deputy Leader of the Congress Part;
in the Assam Council. My friend, Dasanta Babu, was also not gparuc{
He received his share of the beating. (Cries of ‘‘ Shame, shame 1'")
1 will give you another jnstance. There was one gentleman of the name of
Qirish Chandra Nag, who was an ex-Member of this House. He was an
elected Member from the Surma Valley constitueney. Te was the pre-
decessor of Basanta Babu. There was a search made in his house at Dacea
on the suspicion that his gifted daughter, Miss Lila Nag, an M. A., known
all over the provinee for her beneficent activities in the edncational line,
had something to do with some movement. His house was searched, and
would you believe it, an old gentleman, a retired Deputy Magistrate and
a Rai Bahadur, was assaulted by the police officer for no reason whatsover
in his ¢wn house in the presence of his wife and sons 1 His furniture,
his almirah and library were broken. (Cries of ‘* Shame, shame ! ') He
was personally assaulted, although there was ro charge against him at all.
Only a search was made with regard to something about his daughter.
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Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member should not go into the history of all these old cases.

Mr. Akbil Chandra Datta : I want to show, how the executive are
administering the law as it stands, and how can you possibly give more
power to that exeeutive. That is the point that I want to make. As
‘vegards the manner in which notiees are served, I shall give one instance
as to how netice was sought to be served on & man who had died long ago.
This is the statement made by Mr. Sarat Chandra Bose who communicated
‘this to the Clovernment when he was a Htate Prisoner. The incident
which happened in Dacea was reported in three Caleutia papers and the
report was not contradicted by the Guvernment of Bengal. This is the
statement :

‘* On Monday Inst, the police went to the house of Hreejut Harcudra Kumnr
Ghore, retired Deputy Magistratd, living at Rajur Dewry, Dacca, and enquired of his
son, Anil Kumar Ghosh. The police said that an order under the Bengal Buppression
of Qutrages Act was to be sorved on Anil. The police were, however, informed by
the inmates of the house that the boy had died 15 months ago, in the month of
Brienkh last year. The police then returned puzzied.’’

This is the way in which the Act is administered in my provinece.
1 should like to mention two other instances to prove that the information
in the possession of (overnment is not infrequently ineorrect. We are
always told : ‘‘ You people have got no information. We have lot of
information in our possession, but we are not at liberty to disclose it like
the Bihar paper.’’ We have two cases showing the value of the information
possessed by the Government and the Police Department. One is about
informer Ram Chandra Bania. He planted a revolver in the henee of
one Ram Prasad Bhakat ijn Caleutta and informed the police. It led to
the arrest of the inmates, and, later om, they were discharged, and that
mean was sent for trial for giving fulse information, with the resnlt that
he was convicted and given two years by the Presidency Magistrate of
Calcutta for possession of a stolen six chamber revolver without license.
That was only the other day in September. 1935. There was ancther re-
cent caxe in the district of Midnapore. There were three informers
who, in April, 1935, planted six bomhs nunderneath a plantain grove in
the garden of one Hari Setna and informed the police. The police came,
found the boinbs and arrested the inmates of the house. Later on, these
informers were prosecuted for giving false information. The findings of

the trying magistrate were :

{1) that one informer purchased potessium chlorate and another
‘purehased arsenic sulphkate. These were the explosives fonnd
in the bombs ;

(2) that the hombs were prepared by the informers themselves ;
and

(3) that a letter found with the revolver was written at the dicta-
tion of one of the

These two cases have revealed a serious and disgraceful state of
things.

The Hunourable 8ir Nripendra Sircar : Who prosecuted the infor-
mers !

Mr. Akhl Ohandra Datta : Even that much of eredit for honesty the
Honourable the Leader of the House does not appear to give to the exeen-
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tive. I must gratefully ackmowledge that in these two cases the pollee
officers did their duty. DBut who knows, Biry while you: give ane Mianks,
will yon answer this question--who knows:how many cases there are, un-
detected cases, how many people have been arrested and sent to jail on the
information of sueh informers 1 Now, Bir, here is a general descrip-
tion of what is going on in that part of the country ¢ Various kinds of
strange crders are passed by the District Magistrate...... " Thus, some
one is asked not to leave his home and a specified area, some not to enter a
particular school or to associate with students, and some not to leave home
from sunset to sunrise. Now, what happened ! As a result of all this,
students were compelled to withdraw from the schools where they were
reading and to sit idly with their own parents in their own villages. As
the times of sunset and sunrise were not definitely mentioned in these
notices, some of the boys were easily prosecuted and convicted, and they
had no wateh or clock in their respective homes, s0 as to know the time
of sunset overy day. House searches and prosecutions there were many
In connection with wso-called objectionable literature. There have been
extensive house searches from village to village, and some houses were
searched balf a dozen times. People were prosecuted and convieted for
keeping so-called objectionable leaflels, even for keeping some pictures and
even including Mr. Sen Gupta’s address as the Chairman of the Reception
Commitiee of the Caleutta Congress. Now, not only did the police com-
it excesses, but there came in the military also. Soldiers paraded from
village to village, and so-called suspects—teachers, students, ete.-—were
compelled to march with them or to run for considerable distances. In
many places, even old men had also to share the samc fate. Sometimes
boys were made to swim for hours together. (Voices : ‘‘ Good ! good ! ”’)
In one case, a distinguished Head Master in the district of Noakhali was
vestrained by the District Magistrate from entering his school or associat-
ing with his students, with the result that the poor teacher lost his job.
And, what was the reason for that ¥ He was asked by Mr. Hant, the
military intelligence officer of Noakhali, in his letter dated the 22nd Octo-
ber, 1934, to help a certain (. . D. officer in his work which the Ilead
Master did not like to do, and, therefore, the above strange order was
passed upon the Head Master. Now this is what is going oxi there ! This
was in Noukhali, but T know all these remarks apply eyually to all the
districts.

Now, Sir, I am afraid I am tiring the patience of the House and should
not like to continue. (Voices : ‘‘ No, no, go on.”’) The position, there-
fore, at the present moment is this. There is peace on our side, but
war mentality on the other. The Civil Disobedience Movement has been
suspended, and. at the present moment, the situation can be deseribed like
this. There are no viots or other dlsorders there is no murder, there is
no campaign of & no-tax movement. Adnu‘t’ted]y there is no boycott of
men, no social boyeott, either: of: Government servants or of
the supporters ~of the Government. There .is no. boycott of
Courts, there is no picketing. there is no interference at all with the
administration of law and order and the law Courfs. . There is no iptimi-
dation. Now, if that is the positinn. Sir, it is very diffieutt to anderstand
why at all these provisions should be retained, much less they should
remain permunent.  Now, Sir, our position lnbn. H yow want:to kill the
national conseiousness, do -it hrv all meansrbut we cannot be a party to i,
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and we won't be a party to it. (Hear, hear.) You ean kill us, but we
cannot commit suicide ourselves. Therefore, we oannot bless your
Ordinance Bill, and we won't sign our own political death warrant. 8ir,
I oppose the Bill. (Loud and Drolonged Cheers.)

Mr, ‘1.: K. Fuzlul Huq (Bakargunj cwm Faridpur : Muhemmadan
Rural) : Sir, I had not the privilege of listening to the speech of the
Honourable the Home Member when he introduced his Bill but I have
had the opportunity of reading his speech, with the added advantage
that I have been ‘able to bring my considered judgment to bear, not
merely on the provisions of the Bill, but also on the speech which the
Honourable Member delivered in its support. Sir, having considered the
position carefully, I regret to have to say that I am constrained to oppose
this Bill. (Hear, hear.) 8ir, before I proceed to make my observations
I wish to say something by way of a personal explanation. It is not
enough 1o say that 1 have had  personally nothing to do either with
l'erronqm, communalism or Communism. No one amongst ourselves, even
most distantly related, has ever been either a terrorist, a Communist or a
commmunalist ; and although I am a very insignificant Member of this
Assembly (Voices : ‘“ No, no ’’), it has been my luck to occupy more or
less responsible positions in publie service and in publie life. (Hear,
hear.j It is, therefore, no pleasure to me to be constrained to join my
voice with that of the Opposition and, if necessary, to vote agninst the
measure that has been introduced in this House. Sir, T have heen obliged
to take this step from a supreme sense of responsibility. I will not indulge
in quoting any facts and figures but I will illustrate the remarks 1T am
going 10 make by guoting certain instances within my own personal
knowledge in order to convinee the House that measures of this kind not
only defeat their own object but are often misused and abused in the most
extraordinary manner. (Hear, hear.) No one disputes the proposition
that in all civilized societies legislation is not only necessary but even
desirable in order to restrict the activities of individuals so as not to inter-
fere with the rights and privileges of others or of the society as a whole.
No one, for instance, in his senses can guarrel with the Penal Code or the
Criminal Proeedure Clode or any of the codified law of the country which
is meant not merely for the protection of the individuals but for the pro-
tection of the society as a whole. But when Government wants to intro-
duee an extrpordinary meassure of a more or leas repressive character, the
burden lies heavily on the Member who seeks to introduce that measure
not merely to prove that that legislation is desirable but that it is also
necessary. 1 will presently show that judged from that standard the
Honourable the Home Member has failed to discharge the burdem that lay
on him and. therefore, the Bill that has been introduced eannot, on any
acenunt, be supported. '

Now, Sir, I contend, in the first place, that this Bill is wholly useless
and unnecessary. It is said that there are terrorist activities and that
they have got to be suppressed and put down. But, Sir, even if there are
irresponsible writings in the press, it cannot for A moment be contended
1hat these writings of themselves generate anything like terrorimn or
anarchirin or that they incline peaceful people to take to terrorism or
anarchisra. The European community in India, for instance, are most
devoutly uttached to the Governrent. Naturally they should be so. But
supposing some Anglo-Indien. paper were to indulge in violent writings,
ineiting to terrorism and sedition, T.do uot think the Europeans wonld for
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A gingle moment waver in their loyally or be misled by any writing of
thl_t_ kind. The reason is obvious. In order that seditious writings or
writings encouraging terrorism or anarchism ecan have any effect, the
ground must already be prepared and it is only when the poison falls on
congenial soil that evil results are expected to emsue. Now, I contend
that at the present moment there is a good deal of disaffeetion in India.
Tha reason is not that there have bean writings in the press but I contend
that it is persistent mal-administration that has driven the nom-violent
people into the folds of those who are disloyal. The voice of the people
pever finds anything like a hearing from the bureaucrats. They
€0 on in their own way full of the belief that they know everything and
that their wisdom knows no bounds, that whatever they do is right
and they take steps which generally lead them to disastrous consequences.
Now, Sir, I was saying that measures of this kind are generally abused.
I will cite two instances, one relating to the Criminal Law Amendment
Act and the other relating to the Press Act. Some time ago a certain
Bubdivisional Magistrate, whom I shall not mention by name at the
present 1oment, trespassed into a mosque with shoes on. The Muslims
vehemently protested and they appealed to the Collector and to
the Commissioner but without any effect. | went over to that place
persounlly and made certain inquiries and 1 was personally convineed
that the allegations made against the Subdivisional Magistrate were
eorrcet. 1 wrote to the Commissioner and I telegraphed to him asking
for an inquiry or at least for an interview and I am sorry to say that he
liad not even the ordinary courtesy to reply to my letter or telegram. On
the contrary, he went away to Darjeeling and from there the Government
wrote to one of my friends, not to me who was moving in the matter, that
Government are in close toueh with the sitnation. The aceident happened
somewhere about 500 miles away from Calcutta, the entire Government
was then at Darjecling and we were told that the Government were in
close touch with the situation. However, we had to compose outselves 10
this state of affairs. Suddenly, the Subdivisional Magistrate lodged a
eomplaint against certain persons who had published an secount of those
occurrences in the eolumns of a Calcutta paper and asked the permission
of the Government to prosecute them under section 6 of the Criminal
Law Amendment Act. Now, these gentlemen had only published in the
newspaper an account of what had happened, and the result was that
aection 6 was invoked in order to prosecute those persons, one of whom
happens to be a member of the Bengal Legislative Council. We usked the
District Magistrate to drop the proceedings and we pointed out to him the
Statement of Objects and Reasons of the Criminal Law Amendment Bill
when it was introduced in 1932. He paid no heed to what we said and
ultimately we moved the High Court. The matter is still sub judice and
1 cannot say anything further on that point. I am giving only one
instunce tc show how the Criminal Law Amendment Act is somefimes
used by the executive in this country.

Then. Sir, as regards the Press Act. We all know that there is &
certain official called the Press Censor, whose duty it is to keep a watehful
eye over the writings in the press. That may be his ordimary funetion
but he thinks that be has got the authority and the jurisdiction to interfers
in other matters as well. At one time, not very long ago, there was a pro-
posal of the Government of Bengal to abolish a certain Muslim hostel in
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Calcutta, We protested against that, because the cost to the Govern-
ment was only Rs. 3,000 a year and the abolition of that hostel wonld have
meant disaster to a large number of poor Muhammadan boys. We found
that the Government would not listen to us and we arranged a public
meeting to be held and we invited representatives of the press to be present
there and to publish the proceedings. The House will be surprised to
lear that the Press Censor immediately issued a mandate to all the news-
papers not to publish the proceedings of our meeting and even forbade
the representatives of the press to be present at our meeting. This is how
the Press Censor carries on his duties in order to see that the Press Act
is regularly acted upon and regularly obeyed. I submit that these repres-
sive Acis may be well meant and it may be that the Honourable the Iomne
Member, with the best of intentions, has introduced this measure in this
House. But I submit that if the executive officers, with whom lies the
actunl working of the Act, act in this irresponsible manner, where is the
guarantee that these Acts would not be abused and the purpose for which
they have been passed would not ultimately be frustrated f

There is just one point to which 1 will refer before I finish. Since
the year 1910, efforts have been made to pass various Aets in order to put
down terrorism, anarchism and Cominunism. Has any attempt been juude
to lind out the root cause of this anarchism, terrorism and Communism 1
1 say no attempt has been made. A faint voice says, ‘‘ yes '’ ; buc I suy
that uc attempt bas hern made to find out the root cause. Sir, if there is
headache, the only remedy that the Government can propose is {o cut off
the head in order to get rid of the headache. 1Is that the way to eradicate
the disease ?

Mr. F. E. James (Madras : European) : What attempts did yon

4 P make to eradicate this evil of terrorism ?

Mr. A. K. Fuzlul Huq : T wag not given a chance at all.

Sir Abdul Halim Ghuznavi (Dacea cum Mymensingh : Muhammadan
Rural) : How many repressive laws did you support while you were a
Minister in Bengal !

Mr. A. K. Fuzlul Huq : I do not think the pages of the proceedings
of the Bengal Legislative Council can show a single instance where 1
supported any repressive measure. (Applanse.)

Mr. 8ri Prakasa : If you had done so, you would have been knighted.

Mr. A. K. Fuslul Huq : Now, Sir, what I am submittiqg to the
Honourable House is this ; it is no use tinkering with the situation. | {
say India at the present moment is seething with discontent and that too
for a very good reason. The reason is that the buresucracy is carrying on
the adwinistration so as to impoverish the country. The Govermmeunt are
carrving on their work in a most irresponsible maunner. They never earce
how thev spend -publie money. The result is that the youths of this
country hecome inclined to listen to writings in the press which may even
Jistantly suggest terrorism and anarchism. The same thing would happen
in anv conntry. Supposing the Indians were to conquer Englm}d and
snppn'sing ‘the Indians were ruling England. Supposing the Indians as
the cotiquerors had introdueed a mock parliament in England and had
got hold of the treasury. Sapposing me’lndmnu were to send out all ﬂ}e
monev from England to India. Supposing in that mock T_‘arhament: in
¢ome way or other, the Englishmen were allowed to put interpellations
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and supposing that every time when a question was put by an Englishiman,
gome Indian Member on the Treasury Benches rose and answered : ¢ Part
(a). Yes. Part (b). No, Part (¢). Does not arise and Part (d). It is
not in the public interest to answer this.”’. Supposing such answers were
given by the Indian Members representing the Government in England,
1 would not be surprised if English youths in those conditions had had
recourse to terrorism and anarchism. (Laughter.) Therefore, I submit
that you should remove the root cause. You bring down the huge expenses
of you administration. India is at the present time, as is well-known,
the poorest country in the world and yet the Government are running an
administration which is most expensive on the face of the globe. (A Voice :
““ Shame.’’) Yes, it is really a matter of shame and those who counte-
nance this state of things are certainly to be ashamed of their conduct.
I will take one instance. Here is my Honourable friend, Mr. Griffiths,
from DBengal, representing the Bengal Government. He has mo roason
to be here. Why is he here ? For one or two reasons,—either to record
his vote or to make a speech. So far as recording of vote is concerned,
even a clerk from the Secretariat can do it as efficiently.

Mr, 8 Satyamurti : A chaprassi will do.

Mr. A K. Fuzlul Huq : A clerk might be sitting here, and, at the
time of the division, he can go to the lobby and record his vote. His vote
would be as valuable as that of Mr. Griffiths, because the clerk from the
Secretariat would be as good a Member as Mr, Griffiths and we would
have the satisfaction of heing able to get a vote for the Government with
much lesy expense than we can have the vote when the Government brings
in Mr, Griffiths here all the way from Bengal paying him his travelling
expenses and a salary of Rs. 2,000 a month from the public fressury. 1
say with the utmost respect that any hireling would serve the purpuse for
which Mr, Griffiths has been brought here. As regards speeches, we do
nut wanl any from the official Members. T know that Mr. Griffiths made
a very good speech, he is a very grand speaker, but all thé facts stated by
hita are wrong. (Applause.) Those who support this Bill may think
that what all Mr. Griffiths has said is correct. But I dispute his facts
though 1 admire his speech. 1 dispute all the facts which he has put
forward before the House., Why ¢ Because what does a Distriet Magis-
trate ever know about the real heart of India ¥ How can poor District
Magistrates know anything of India ¥ No Englishman knows Bengali.
The Englishmen have got very high intellectual capacity, but-they are
very duli in learning languages. '

An Honourable Member : Mr. Griffiths knows Bengali.

Mr. A. K. Fuzslul Huq : He knows as much Bengali a5 [ know
Japanese. He does not know it. Now, I have not come across a single
Englishman except Rev. Carey of Barisal who can claim to know the
vernacnlar of the country. Now, the diffieulty is that when these District
Magistrates go out into the country they suffer from a great handicap
because they do not know the local vernacular. They cannot mix freely
with the people and so, it cannot be expected that they would know
what grievances the people have. These District Magistrates come into
contact only with chaukidars and panchayatders who generally inistrans-
late tv them what the poor ryots have got to represent. Well,
Sir, in this connection T am reminded of an old story. There was an
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old Rajal who was holding his court in the jungles, and the jackuls began
to h'owl: The Raja asked, what are all these howlings about 1 ‘The cour-
tiers said, ‘‘ Your Majesty, it is very cold and the jackals are feeling the
cold. They are asking for blankets '". The Raja immediately asked,
‘* How many blankets they want’'. The courtiers said, ‘* They want
blankets which would cost about two lakhs '’. The Raja immediately
ordered two lakhs of rupees to be paid out of the treasury for the pur-
chase of blankets. When the Raja was holding his court the next day,
the jackals again began to howl, when he asked what was the howling
about. The courtiers said, ‘“ Your Majesty, the jackals are thanking
your Majesty for the blankets '’. (Laughter.) So when the Distriet
Magistrates go to the villages, they listen to whatever the chaukiders or
the puichayatdars have to represent about the grievances of the people
and after listening to those stories, the District Magistrate thinks that he
has done his duty. With this kind of knowledge, my Honourable friend,
Mr. Griffiths ov anybody else, may go and hear the grievances of the poor
masses, but they do not know the real situation. The real situation
is this, that unless and until this top-heavy and most expensive admi-
uistration is reduced to reasonable limits, unless the voice of the people
is heard and honoured, and unless and until the Government is really
broadbased on the wishes of the people, there can never be any =nd
to terrorism or Communism or anarchism. Terrorism, anarchism and
Communism all naturally grow out of discontent. Go to the root cause
and adopt the Unani and Ayurvedic systems of treatment. Feel the
pulse of the nation, find out the root cause and prescribe the proper
medicine, not quack medicines in the shape of repressive measures which
will recoil like the boomerang on those who propose to adopt such reme-
dies. Therefore, I suggest, that you should adopt such aets which will
really broadbase the Government on the willing affections of the people
as well as eradicate for ever all eauses of sedition, disloyalty and dis-

content.
An Honourable Member : What about the salary of the Executive

Councillors !

Mr, A K. Furlul Huq : I am not talking here of the salary of any
one individual in particular. I am talking generally of the abnormally
heavy expenditure in administration. In my own Province of Bengal
the expenses on the administration have gone up from five crores to
eleven crores. What is the justification for that ¥ In the Government
of India also, the expenses have been jumping higher and higher every
year. When I am saying these things, T am not doing so in any ecarp-
ing spirit of criticism. T am saying all these things as one of the best
friends of the Government, as one of the best supporters of the (ov-
ernment. If I vote against this measure, it is because T honestly feel
that I cannot support a meagure of this kind which does not appeal to
my conscience. I have carefully considered the provisions of the Bill,
I have also considered the various facts and circumstances which have
come to-my knowledge in the past. T know from personal knowlediee
bhow these provisions are being abused by the executive authorities, Tt
is for that reason T cannot find myvself able to support this Bill. There ix
vet time, Sir, Let the Honourable the Home Member consider if the
provigsions which he wants to introduee in the shane of this special ennct-
ment cannot he ineluded in the ordinary law of the land by amending
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the Code of Criminal Procedure and the Indian Penal Code. 1f that is
done, I do not think there can be any objection. But we have certainly
got objections to extraordinary measures, because extraordinary
measures really prove to be extraordinary remedies. They do nothing
to bring solace to the disease, they simply irritate, they simply excite
the people. In order to prevent all that, it is necessary that such steps
should be taken as will achieve the object in view and at the same time
disarm all possible opposition. 8ir, [ have heard of terrorism, anarchism
and Communism and cmmmmallsm L.et me say as far as communalism
is concerned, these particular measures are not at all necessary nor arve
they justiﬁed. Communalism will go when the leaders of the various
communities feel that it is enough to stick to one’s own faith, that it is
wrong to abuse another man’s faith and another man’s religion. (Hcar.
hear.) A good Mpssalman to be a good Mussalman must have toleration
for the faith of others ; so g Hindu, so a Sikh and so a Christian. When
we Indians, who are educated, who are born amongst the people and ure
above the people in knowledge and experience, teach our own people the
lessons of toleration, then and then only will communalism disappear.
But if some one else intervenes in these domestic quarrels of ours, it only
embitters the situation. The third parfy that comes in is always leaning
towards one side or the other., If the first party and the second party
choose to quarrel, let them quarrel for some time and everything would
be quiet in the end. But if the third party intervenes, they might inter-
vene in such a manner as {o raise a suspicion of partiality either towards
this party or to that.

Captain Sardar Sher Muhammad Khan (Nominated Non-Official) :
What ahout your compromise in London with the Bengal Hindus ?

Mr. A K, Fuzlul Huq : So far as Bengal is concerned, you ean leave
ii to us to settle our affairs. Personally, so far as T mn concerned, T
have always had the most affectionate love from all my Hindu friends.
I have nothing to fear personally, and 1 think tactfully we will be able
to work in harmony with them, whatever may he the Communal Award
or whatever may he the decision of Gnvernment.

Sir, T do not wish to take up the time of the House. The matter has
been discussed for «o many days and from many points of view. I am
only asking the Honourable the Home Member to consider if even now he
cannot think of amendments in the Aet which may meet to a certain
extent the wishes of the various groups in this House. If he is adamant
T can only say that even those like us who do not wish ordinarily te
embarrass Government will have no other alternative but to vote against
the Bill. Government certainly will have the power to certify, but Gov-
ernment by certifieation is certainly not a thing to be desired ; and ¥,
therefore, onece more ask him to cousider whether the additional powers
which he wants to take eannot be introduced into the ordinary law of
the land. Sir, T do not think T need take np the time of the House : T
feel that, as at present advised. T have no other alternative bnt to oppose
this measure,

Msharaia Kumar Vijaya Ananda Gajavatirai (United. Provinees :
Landholders) : Bir. T have carefully looked into the proposals of .the
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present Bill. 1In this Hall, we meet together to square up differences, and
one can fairly presume that intolerance to a differing opinion will weigh
in favour of the Bill,

I need not take up much time by pointing out that the proposal to
continue some of the provisions of the Aet of 1932 is in a much modified
form. The Government of India have recognised that safety and execu-
tion of duties of public servants need no longer any special law for
their protection, that rumours are no longer to be feared, that discipline
of boys and wards have become normal, and such other activities may
safely Le left to themselves. In the Statement of Objects and Reasons,
;hree matters are intended to be continued by giving them a permanent

orm.

The first of these is picketing. I hope it will not be out of place to
narrate & little incident of my owh. When in 1930, the world-renowned
cricketers, Ilobbs and Suteliffe, my guests, offered to play their first innings
at Benares, more than ten thousand people were glad to witness the game.
I do not know how the local Congressmen had a bee in their bonnet to
organise picketing against the show, and picketing commenced. I assured
the local Congress authorities that no political odour should be given to
the affair, and picketing was stopped. Good sense prevailed.

I recall this incident to say that there is scope for mutual under-
standing. 1 would have been glad to see section 7 of the Act of 1982
also modified. But I, rather too eautious for my age, have weighed
some considerations which | beg to place before this Ilouse. 1 say
this in the same spirit as I took up when T wrote to the Bonares Congress
authorities.

This Aet was passed on the Tth December, 1932 The I{onourable
the then Home Member’s last remarks contain the following words :
“ If the menace which is typified in the Civil Divobedience Movement
is once removed—and the passing of this Bill will contribute powerfully
to remove it—then we can pgo forward with confidence into the mnew
era.’”’ Opinions may be widely divergent as to the dawning of the new
era, but that the Aect of 1932 has powerfully contributed to remove the
agitation cannot for a moment be disputed. Tt is one of the truisms
of political philosophy that ‘‘ we base our legislation on the expert iu-
terpretation of our environments.......... The solutions proposed make
their way successfully only as they represent an interpretation of ex-
perience sufficiently akin to our own to be valid for us'’. Now that the
environment has changed, the Government have, by repealing some of
the drastic provisions, interpreted that change. T humbly submit that
successful as the Government have been, can we truly interpret the
present situation by saying that the Government were wrong in their
legislation in 1932 ¢ TIf one can, let him dare. I eannot. For the
Yife of me, T cannot shut my eyes to the ohvious faets. From that point
of view, to me the question has narrowed down into one—how much
power should still remain with the Government 1 For my part, I can
say that clause () of section 7 (1) can be modified in view of the altered
enviroment.

The second question is that of unlawful aseociations. T can undor-
gtand those who are outside this Legislature and have.no faith in evolu-
tion or .eongt.itutional progress. But it is inconsistent why my collet.gues

L195LA
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who do not deny the existence of terrorism and yet do not propose any
alternative measure to tackle with unlawful associations. I hdve heard
with surprise a respected and experienced legislator expressing. the oiher
‘day’ in this House that the Government is not our Government. .1 regall
with respeet an observation of the late Mr. Gokhale, of course, when I
‘was 8 baby . in arms, that after all this Legislature was our Legislature.
“There is enough scope for differing opinions trying to gain powen:in $his
Legislature, and the Government is carrying on, on the law of thia Legis-
lature, If the Government be not our own, I do not for a& moment
appreeiate the value of thousands of questions and scores of resolutions
brought up. Similarly, if the Government be not our own, why object
.to the legislation for unlawful associations ¥ Is it not simply because,
the Government have, as Government, found terrorism having its root
in unlawful associations 7 We as lcgwlatoru have our duty in | thit
‘behalf. If we object to the present law, it is up to us to suggest an
alternative. :
The third set of powers are against the press, which is after all, the
voice of the people. I amn the last person to support stifling’ reports of
events or fair criticism. But in this matter also, the only  available
remedy is to suggest amendments to modify the existing law. In the

absence of such suggestions, the men in power will continue in, their
course,

4

When talking about fair criticism, I should refer you to some of the
recent papers of our country. The Bombay Sentinel of the 4th September
haw pitied the mentality of the Honourable the Home Member and compared
Lijs methcds to that *‘ of the Bourbons in France and Tsarist regime in
- Ruesia "', The Secarchlight of the lst September has an editorial on the
I. C. 8. men in Judieial Service and in course of that article, observes.:
‘¢ Phe truth is that the whole system of judicial administration is defeg-
tive {rom top to bottom and a thorough overhauling is needed to put
things right *’. The Advance of the 5th September has, in supporti
- recent Jud.gment of Mr. Justice Lort-Williams, eriticised this present 111
trenchantly and forcefully ; but historically and philosophically. The
_Porwurd of the same date observes that : * His Execellency was ill-advised
_in disaliowing the adjournment motion of the Honourable Mr. Akhil
Chandry Dutta ”’. The Daily News of Nagpur of the 4th September, in
its editorial, had hard words against the Honourable the Finance Mem-
+ber such ag ‘‘ Slr James is just putting his statisties into his pocket and

talking in air ’. ‘‘ He is not a free agent and the City of London thinks
 for im ”’

I have compiled this selection to show that fair eriticism is allowed
ahd thére is a way for both sides to make up. I do not see why there
should be greater desire for press comment than this by the Opposmon
‘That is my humble submission,

I regret 1 have to bring in another personal sentiment into this gnme
of polities.” Sir, it is regrettable that during the Civil Disobédienee
Movement, the premier Cricket Tournament which is called ~*¢ the
"Quadrangulars * was abandoned for three years in Bombay. - Had it
not been abandoned, much of the bad humour of the hitters and bowlors

“om both sides of this Homse would not have been in evidence, ~and now I
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have joined in this debate, because I cannot reasonably play the role of
a-mere spectator. As the Ilonourable the Home Member is rather satis-
fied with the suspension of the Civil Disobedienco Movement, 1 leave it
aside.’ But the game playcd in this Movement was not ericket. One
thing; I may allude to, viz, the no-tax campaign. There has been tuo
much ‘¢ body-line ’’ stuff in this political field in our country, and if &
new: law is necessary to prevent the corruption of the game, everybody
in this House should welcome it.

. .- Another very important question has occurred to me. Of course, it
has seemed important to me. Is it not a fact that this Government is
handing over these powers to a new set of men who are coming into
office—whoever they may be ¥ Has not the Government sufficient justi-
figation for recognising that differences in ‘‘ political, economie or religions
views '’ lead to anunoyance ! Has not the Government reason to fear
‘“ gonstantly recurring outbursts of communal feeling’’ ! Facts are
there, and none can blink at them.

- 1 may be called an alarmist. But I am still in the habit of taking
my lesson from thone who have experience and opportunity, Recently
I came across ‘an article in the latest issue of the Political Quarterly from
the pen of Captain the Right Honourable Wedgewood Benn, whose sym-
pathies for Indian aspirations are well-known. I take the liberty - of
culling a few observations from his article ‘* Qutlook on the Indian
Reforms '’ : :

*¢ It is true to say that little has been heard of the most important of all forces—
popular Hindu opinion, and that little has been ignored..... .¢ Working the Constitu-
tion ’ may mean two things. It may mean merely a willingness to stand for election,
but :its real meaning is willingness to form or support Indian Ministry. That Indians
will be found to accept portfolios, of course, goes without saying.’’

' Referring to Congress candidates, he obseryes :.

‘“If they can succeed in shaming Indian Minfsters into reMnquishing their
responsibilities, they will be happy. The issue which they wish to keep before the
public—that of Britain wversus India—will be most clearly presented, of course, if
they can force the Governora into the use of the autoeratic powers which they now
posseas in an unprecedented degrec...... Tt is to be hoped that the Indian Assamblies
will be willing to nssume tho responsibilities for safeguarding what is & prime Indian
inferest, the preservation of peace and quiet in their strects and flelds.’’

In my humble opinion, the problem before the Indian politicians is
whether they will start from the status quo, and themselves hring ahout
& happier environment, or continne in futile methods and endless agita-
tion. T think the Congress Party can alter the law to a workable formula,
and themselves he the administrators of the future, if wisdom prevails,

No one will be happier than myself if, by our conduet, no occasion is
afforded to any ome to use the powers of the proposed law, and this law
remains a forgotten chapter.

With these few words, T wish to resnme my seat and support the
HMonourable the Home Member.

Pandit Govind Ballabh Pant (Rohilkund end Kumaon Divigions :
Non-Muhammadan Rural) : Sir, it is needless to say that T rise to
oppose the motion for the consideration of the Bill. So far as the
Government and some of the Hononrahle Members who have supported
them are concerned, they may treat this Bill as a mere administrative
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device for the maintenance of order under coercion. Some of them may
look upon it only in a light spirit of frolicsome frivolity. But so far
a8 I and those of my way of thinking are concerned, it gives rise to
momentous issues. It is nothing short of an outrage on the cherished
acquisitions, the cherished possessions, and the cherished institutions of
modern age and civilization. Take away the right of freedom of thought,
take away the right of freedom of expression, take away the right of
freedom of association : just ignore the achievements of science, its dis-
coveries and inventions ; and what is left of modern civilization ¥ What
is, above all, the greatest achievement of the modern age and how has
it been attained? Is it not only through the clash of ideas and through
the impact of mind upon mind that humanity has been progressing and
steadily advancing forward ¥ I oppase this measure, because, in its
effect to maintain artificial calm, it is creating, at all events even if it
succeeds, the peace of the desert as Liord Irwin once said, or a fettered
and muzzled India as Lord Morley had said on a previous occasion.
‘8ir, is it not a tragedy and an irony that in this year of Grace 1985 such
a Bill should be placed before this House ¥ I am reminded, Sir, that
it is just 100 years almost to a day that Sir Charles Metcalfe, known as
the liberator of the press in India, issued orders withdrawing all
restraints on the press. I would like just to read out a few sentences
from the reply he gave to the deputation which waited on him in the
year 1835 for the withdrawal of restraints on the press. This is what
he said :

“* It rests with them ’’ (meaning the oritios and opponents), ‘‘ to show that the
communication of knowledge is a curse and not a benefit, and that the essence of good
(Government is to cover the land with darkness ; for otherwise it must be admitted
to be one of the most imperative duties of a Government to confer the inenleulable
blessing of knowledge on the people, and by what means can this be done more

effectively than by the unrestrained liberty of publication and by the stimulus which
it gives to the powers of the mind.’’

I would appeal to Honourable Members opposite to give a little
thought to those words of wisdom. By what other means can you carry
the torch of light in this country ? Sir, we deplore illiteracy, we
deplore superstitions, we want to find out remedies for them, we want
to carry on a propaganda that may turn even the man who lives in the
most remote hamlet in the village into a literate man, we want even
tha humble dweller of the thatched hut to be an intelligent -citizen.
We want him to be capable of taking an active interest in the affairs
of our country. llow can it be done otherwise than by the extension
of the activities of the press ?

8ir, before proceeding further, I should like to tell the House
that whenever any restraints were imposed on the press, they retarded
the growth and extension of printing presses as well as of news-
papers and other periodical publications and even of books. .As Honour-
ablq Members are aware, between the vears 1910 and 1920, the press in
India was subject to the octopus of the Press Act. In 1921, the Press
Act was repealed, and, between 1921 and 1930, the press was free from
fetters. The reaction was striking. Sir, between the years 1911 and
1920, when the press was under the Press Act. the rise in the number
of presses was from 2,780 to 8,371 an inerease of about 600 in 10 years,—
or, on an average of 60 per year. When these fetters were withdrawn
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m 1921, what was the result ¥ Between the years 1921 and 1931, the
number of %sses went up from 3,371 to 6,520, which shows an increase
of about 3,200. The number was almost doubled. The growth in the
numhey of presses in two years was more than in the whole of the ten
preceding years. Similar was the case with newspapers. The number
of newspapers and publications was 2,924 in 1911 as against 3,093 in
1920. Thus, the total increase during this decade was only 169. But,
thereafter, between 1920-21 and 1930-31, the number went up to 4,500,
with the result that the increase during this decade came {o 1,500 in
place of 169. Thus, in one single year, after the withdrawal of the
fetters, there was a larger addition to the number of newspapers and
publications in this country than during the whole of the preceding ten
years when the press was under the repressive Press Act. (Cheers from
Congress Party Benches.) Let us now look at the number of books
published. The number of books published in 1911-12 came to 11,584,
And what was the number in 1919-20 ¥ It was in reality ouly 11,110,
There was thus an actual reduction, a shrinkage to the extent of 500
in the number of books during the period the Press Act was in force.
But what was the result when the Press Act was withdrawn ¥ Between
1919-20 and 1930-31 the number went up from 11,100 to 17.427,—an
inerease of more than 6,000. Sir, can you have any doubt in your mind
in the face of these figures and statistics that restraints on the press are
a grave menace and a great hindrance to the diffusion of knowledge and
culture, and stand in the way of all the well-wishers of the country and
of all those people who are interested in promoting truth, light and
learning !

Let us look back again on the history of the last few years. Bir,
a8 I have just said, but for two short interludes, there were no restraints
on the press between 1835 and 1910, when the I’ress Act was introduced
which remained on the Statute-book up to the year 1921, Bir, 1 should
like to remind Honourable Members of the Report that was issued by
the Press Laws Committee. I will not repeat what they said. Import-
ant extracts from their report have been brought to the notice of the
House by some of the speakers who have preceded me. What 1 want to
tell Honourable Members is this : that in July, 1921, when the Press Laws
(ommittee issued its Report, and shortly after when the Press Act was
repealed, the commotion in the country was much more grave, much
more alive and much more kicking than it is today. At that tme, Sir,
the Civil Disobedience Movement was almost at its zenith, there were
no local laws, and there was no law at all in Bengal for the control of
terrorism. Besides, all the political prisoners, whether convicted for
violence or for non-violence offences, who had been released in pur-
guance of the proclamation issued in December, 1919, on the pussage of
the Montford Act were at large then. Sir, the state of terrorism at
tbat time was much worse than what is said to be today. I think the
Iome Member, the Government of India and the Secretary of State,
all claim jointly and severally that the state of the country, so far as
terrorism is eoncerned, is better, and has considerahly improved since.
May I know what is the reason for proceeding with a Bill like thia at
{his time of the day when there is undisturbed tranguillity, when,
so far as terrorism is concerned, you admit and declare that the posi-
tion is much better, and when, so far as Civil Disobedience iy concerned,
it is at least suspended and quiescent. I ask, in all humility, what is the
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Jjustification for proceeding with a measure of this sort today when it
was considered proper, appropnate and safe to repeal the Press. Act of
1910 in 1921-22. So far as terrorism is concerned, there are provisions
jn the Bengal Act which are most stringent and rigid. There it iy
open to the magistrates to issue orders to the printers and editors net
to publish anything they do not like, irrespective of jts being lawful .or
unlawful, wholesome or unwholesome The Bengal Criminal Law
Amendment Act contains provisions which do not leave any room for
any free activity to any person or journalist in Bengal. Whether those
laws are tolerable or not, I am not concerned with. What I am concerne
with iz only this, that, so far as terrorism is concerned, ‘the remedies that
you are providing in this Bill are altogether insignificant, negligible,
useless and superfluous in the face of the Bengal Criminal Law Amend-
ment Act, and there is no reason why, in the circumstances, you should
plead terrorism as an excuse for putting this Bill permanently on the
Statate-book. Then, Sir, may I know what, after all, has been the
efficacy, the benefit, the advantagc of the last three years' administra-
tion of the Criminal Law Amendment Act which is and was intended
to expire in December next and will then die an unlamented death !
1 should like to know what has been the advantage, what has been the
consequence, what has been the fruitful sequel to the passing of that'
measure and its administration for the last three years. It was ad-
mittedly an emergency measure. It was devised with a view to treat-
ing a passing phase, a temporary malady, and what has been its reaction,
and what has been its effect ¥ A malady that was then no more than local,
irapsitory and incidental has now become chronic, and a permanent,
inseparable and unsavoury feature of the body politic. Is not that Ly itself
sufficient for condemning that measure and for throwing it out 1 There
is a proverb among us as to a disease coming on worsening with the
treatment. Where the treatment has, after regular trial of three years,
proved to be altogether inefficacious, and even harmful, and detrimental
to the patient. is it in any way wise to persist in that wrong and erratic
oourse ? So, T submit, the Bill should be thrown out, because the pareut
of the Bill, the existing Aet, out of which it has sprung, has proved a myns-
ter which may kill, but cannot possibly cure or heal. There is one, more
reason why T think there is absolutely no justification for this measure.
Here I have before me the report of the speech that the late Home Mem-
ber delivered, while introducing the Criminal Law Amendment Bill in
1932. I have also before me a copy of the Bill which was then introduced
with its Statement of Objects and Reasons. It was repeatedly .said by
the Home Member then that the Government had introduced that 1iill
only because of the Civil Disobedience Movement. He said :

** The origin of the Bill is very plain. It can be said in two or three wordp,
the civil disobedience movement. It is unnecessary to give a history of that move-
ment.”’

Further, he went on to say :

** Those Ordinances expired after six months and as the period for their: e:pivf
approached, 1L heeame evident that we were in no position to diseard the: weapons with
which the eivil disobedience movement was being fought. Accordingly, at the end of
June the uevernor General issued a new consolidated Ordinance. This in its turn

wil] expire at the end of the year. Now, Hir, the problem is, what action ave the
Bovernment to take. The clvil disobedience movement, though its manifestations have
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been much curtailed and though I think I can claim that its supporters have lost a
good deal of the impetus with which the movement was started, 1s still in existence
-ond mo obe can prophesy when it will come to an end. It certainly will not end so
long as the leaders still feel that there is any prospect of guiniug their objocts. Now,
Bir, what stands between them und success is mainly the power comferred by the
‘Ordinance and therdfore it is the view of Government that the best method of cosar-
ing u speedy end of this movement. is to make it clear that the powers with which
-the movement is being. fought will be continued.’’

As T observed a minute ago, a similar explanation is given in the
Statement of Objects and Reasoms. Now, the Honourable the Home
Meinber has admitted in his Statement of Objects and Reasons here that
the Civil Divobedience Movement is at present in abeyance. He has also
wwithdrawn eertain clauses which formed part of the old measure. So far
as he is concerned, this Bill has not been introduced in order to provide
‘A ready weapon to meet the menace of Civil Disobedience if it is ever
revivéd &nd resumed. That is admitted by the Ilonourable the Home
Member himself in the Statement of Objects and Reasons. Sir, in these
citcumstances, 1 submit that there is absolutely no justifieation for this
Bil' and it is but the outcome of the morbid tendency of the executive
which ‘is ever avaricious to retain such arbitrary and autocratic powers
ad it manages to acquire in moments of crisis. That alone is the reason
for this measure. It is easy for them to invent reasons for preserving
‘their  autocratic  powers, even when those powers are not needed for
combating: auy critical situation. I submit that the reasons that have
Yeen mentioned here -are merely fictions born of a fertile imagination,
‘as, in ‘fact and in reality, these reasons did not affect the Criminal Law
Amendment Bill of 1932. There was no reference to anything of this
‘sort ih the Statement appended to the Bill or the opening spcech of tho
then Home Member.

_The Honourable .8ir Henry Oraik : No, no. That is not correet.

‘Pgndit Govind Ballabh Pant : I am definite. [ challenge the
Hovourable the Home Member to show e the contrary. I have before
me the Statement of Objects and Reasons, and I have before me the
speeches.. . I know the Honourable Member will have a right of reply. I
have- absolutely no doubt that, so far as published literature on the subjeet
“goes, the Government had nothing in mind except the Civil Disobedience
Mevemént when this measure was placed on the anvil in the ycar 1932
Abviously, thé question is this, whether, in the preseirt circumstances, it
48 preper and it is reasomable that a Bill of this sort should be placed
before the Honse. I do not care if a slip here or a word there is pounced
-upon-by the Honourable Members opposite who seem to be helpless and
oonfused; but the exponents of: official view then made it abundantly clear
-Ahal.they were not aetuated by any other motive except that of meeting
and combating .the Civil Disobedience Movement when they introduced
.their ‘Bill in 1938. . Bat, Sir, that is not all that I have to submit. I
rghbuld’ like o know what are tlie reasons then for this measure. Govern-
wmient wanht it to be permanently lodged in the Statute-book. I want
'Honotirkble Members to remember that it is not an emergency measure
to tide ovér a crisis. It is, so far as the present Govermment ir con-
‘derned, to'form, if their object can be carried out, an integral part of
‘the Shatute-bsok of this eountry for all time to come. Among the fantastic
-weasons advanced in support of this measure, there is ‘ome which seems
to surpnsa all others in s amaszing nature. - T have not heard anything
more astounding, and had it not been a hard fact, I would be loath to
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aceept, even as regards the Government of India, that they were capable
‘0f such stupid audaeity. They say that it is to prepare the country for
responsible Government that they want to impose ?etters on the press.
I bave not heard anything more ridiculous, more ludicrous, more perverse
and more untrue in any argument in my life. Sir, what does responsible
Government mean § The press provides the lungs and arteries to
the body politic. Responsible Government sways and swings in the
eplivening breeze which only a free press can produce and generate.
Take that live force away, and what is left except blank dullness, foolish
obstinacy and a nauscating sense of complaisant self-sufficiency for those
whe are commissioned to carry on the administration of the country.
Has anybody ever heard of responsible Government with dictatorial
pcwers in the hands of the (Government, and can there be absolute powers
of a more comprehensive and far-reaching type than those provided in
this Bill ¥ Assume for a moment that you form a responsible ministry
in a province and arm them with this Bill. 1 say, if they have a little
grain of sense in them, they can perpetuate their existence. I have no
desire to get into those offices. They may be beyond my reach or outside
the scope of my will or ambition, but I have no doubt, that a politician
.cannot conceive of a better weapon, and a better instrument for the
perpetuation of his hold and grip than the powers which this Bill pro-
vides., What is the scope of this Bill ¥ Government can declare any
association unlawful. It may be even the European Association and,
if 1 am in power tomorrow, perhaps Mr. James will think twice before
eanipping me with this power., Or it may be the Indian Civil Service
Association, and 1 may declare it unlawful, for there is no control, no
restraint, and no appeal. There is no other authority to which you can
appeal against my decision. What I say is absolute : what I do is final.
I can suppress any press. 1 can call for security. I can forfeit the
gecurity of any press on the pretext of any one of the innumerable
gronnds mentioned in section 4. I do not care to read out that section
at this stage. 1 may have to do it later, but one of the things provided
there is incitement to disaffection, and disaffection was defined by ome
of the High Court judges, Bir John Strachey, as want of affection. If
1 am a Minister, and if any Member on the other side says anything that,
irstead of promoting affection on the part of other people towards me,
tends even indirectly to drain their ardour for me, it will be within my
eompetence to crush that press and to call for security from that paper.
Well, Sir, could I desire for more if I wanted to be a Hitler or a
Mussolini ¥ I think you are doing the gravest injustice to the intelli-
gtnee of this country and also the cause which you seem to espouse by
placing this Bill on the table of this House, Then, 8ir, I do not know
how you will interpret and enforce these things. Charlie Chaplin was
hauled up in the divorce Court by his wife on the ground that he had
been guilty of hatred towards her. Plain Charlie protested in naive
enrnestness that his affection for his wife was tunbounded and he had
never been guilty of any lapses. But it was of no avail to him and the
‘divorce was decreed. I do not know how publicists and public men will
manage $0 proteet themselves against such charges of disaffection against
-thew, ‘whether by the existing Government which has mever made any
sectet of its animosity for them or by their suceessors that may follow here-
.aften '
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There is yet another aspect which seemed to me to be still more
strange. Brxample is better than preeept. The Honourable the Home
Member and his fraternity want us to trust the Ministers and the Govern-
merte of the future implicitly and to surrender to them the most valued
rights and privileges in advance ; but how hgve they themselves behaved T
I do not know if Mr. Griffiths is here. The safeguards, even as they
appear in the Government of India Act in their final form, do not
satisfy some of the members of the Indian Civil Service, at least in Bengal,
who held out a veritable threat which, when the Bill was in the last stage in
the House of Commons, eaused a little flutter at the timé; cven in the
ranks of the bureaucraey in this country. Sir, may I put a question
to the Honourable the Home Member as well as to others in his fold.
S0 far as the Imperial Services are concerned, they cannot trust the
Ministers, The Ministers should not even touch them. The Secretary
of State alone will have exclusive control of the Imperial Services. FEven
the Governor General cannot be trusted, leave aside the Ministery.
Bven the Becretary of State cannot be trusted. Unless his advisers
representing the Services support' a change by a majority, even the
Parliament will not sanction any amendment of service rules or condi-
tions. Sir, even in the ‘matter of postings, the Minister has got to go
toe the Governor and to appeal to him. He has to pray.to him fo get
Mr. Grifiiths appointed to Midnapore or some other place, and, so far as
the nedical services are concerned, no Indian can be appointed to certain
reserved posts even by the Governor. Well, Sir, does that indicate the
confidence of the bureaucracy in the Governments of the future ¥ Is it
just on their part to ask us to trust these Governments and to place the
most valued rights which alone constitute life worth living at the sweet
merey and disposal of these diseredited suspects ! Is it sincere ¥ Can
hypoerisy go further ¥ Can dishonesty go further? I ask the
Lureaucracy now and here—what justification have they to force us to
surrender to the mysterious, to the obscure, to the unknown and the un-
knowable Ministers of the future the most valued heritage, the most
cherished fundamental rights which form the very basis of eivilised
existence § How dare they impose these fetters on this country, while
keeping themselves strictly and meticulously and completely out of the
orbit and influences of these Ministers 7 (Loud Applause.)

Sir, I am reminded of a story I once read. There were two fine
eonsing, Eve and Mary. Eve was younger, but had

5z, two divorces to her credit. They had a common
friend, John, with a harelip and squint eyes. John wanted to marry,
and Eve very seriously, very earnestly, very persuasively suggested it to
Mary that she should marry John. Mary gently said : ** yon have greater
experience of married life, you have already had two husbanda.  John
Las queer looks. Why don’t you marry him ¢’ Well, for some time,
Tve beat about the bush, but ultimately she gave out the truth. ‘‘ My
dear Mary, your parents were married only once. Your grand-parents
were married only once. You are, by nature, by heredity, faithful. 8o
far as T am concerned, my mother was the third wife to my father, and
my father was the third husband to my mother. (Laughter.) So it
won’t be safe for me to marry such a husband. Besides, Mary, I know
you want a husband, so that you may serve him, and T want a husbhand
o that he may serve mc. So, so far as you are concerned, John will
be safe and you will be happy. But if I were to enter into this alliance,
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both of ,us  will be unhappy. But I will be prepared to help you both,
and 1 w111 make full use of either or both of you .on every occasion fop
purpose I like and choose.’”” (Laughter.)’ That, Sir, is the state
aI aﬁ!m-s that obtains in this country. It is very well to suggest to us,
to ‘the innocent Marys in this country, to marry hare-lipped and aquint-
eyed Johns, so that the shrewd and the astute Eve may always be able to
command the serviees of both to her heart’s content. (Laughter.) ‘Are
we really such eredulous, stupid foels ¥ And, then, Sir, what is happen-
ing today * How are the high and mighty behaving ¥ Do you khow
how the constitueneies are being delimited ! Do you kmow how " the
Delimitation Conferences and Committees are being formed ¥ Do you
know in how many dncerse ways efforts are being made to manage aud
mampulate things, 8o that the Bureancracy may ever continue to rule,
and, while the mask and figure may be of anh Indian, the power may
always rest and vest in the hands of the European !

Mr, President (The Honourable Sir Abdur Rahim) : Wounld the
Honourahle Member like to stop here and resume his speech tomorrow 1
Pandit Govind Ballabh Pant : All right, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : The House
stands adjourned till 11 o'clock tomorrow.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 111th September, 1935,
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